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INTRODUCTION

I, the Chairperson, Committee on the Welfare of Scheduled Castes and Scheduled
Tribes having been authorised by the Committee to finalise and submit the Report on their
behalf, present this Seventeenth Report (Seventeenth Lok Sabhé) on the subject “Role of
autonomous bodies/educational Institutions including Central Universities, Engineering
Colleges, IIMs, IITs, Medical‘lnstitutes', Navodaya Vidyalayas and Kendriya Vidyalayas etc.
in socio-economic development of Scheduled Castes and Scheduled Tribes with special
" téference  to pré-matric/post~matrié scholarships in Navodaya
Vidyalayas/Kendriya Vidyalayas” pertaining to the Ministry of Education (Department of
School Education & Literacy). | |
2. The Committee took evidence of the representatives of the Ministry of Education
(Department of School Education & Literacy) on 18" February, 2022. The Committee wish
to express their gratitude to the officers of the Ministry of Education (Department of Schéol
Education & Literacy) for placing before the Committee the material and information the
Committee required in connection with the examination of the subject.

3. The Report was considered and adopted by the Committee on _ 0% 02 2522

4, For facility of reference and convenience, the observations/recommendations of the

Committee have been printed in bold letters in chapter Il of the Report.

New Delhi ' DR.(Prof.) KIRIT P. SOLANKI

. 2022 ' Chairperson,
, 1944(Saka) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.



REPORT
CHAPTER -l

INTRODUCTORY :
Inclusive growth demands that all social groups have equal access to the services

provided by the State and equal opportunity for upward economic and social mobility. It is
also necessary to ensure that there is no discrimination against any section of our society.
In [ndia, certain social groups suéh. as the SCs, STs, OBCs and Minorities have historically
been disadvantaged and vulnerable. Our Constitution contains various provisions for the
development of such marginalized groups. Their individua! and é:oilective growth, however,
cannot be ensured without providing educational opportunities to them. Accordingly, the
Ministry of Education has adopted a multi-pronged approach for the socio-economic
development of these groups by taking various initiatives: social empowerment through
educational development; economic empowerment through employment enhancing
avenues like skill development; protection through effective implementation of protective
legisiation. These initiatives are discuésed in detail in the following péragraphs:—

(1) Constitutional Provisions | |

2. \Tﬁe Indian Constitution is committed to the equality of citizens. The Directive
Principles of the State Policy also promote with special care the educational and economic
interests of the weaker sections of the people, and, in particular, of the Scheduled Castes/
Scheduled Tribes (SCs/STs). To achieve ‘Equality’ with many facets, special provisions
" have been made in the Constitution of India. Article 46 of the Constitution states that, "The
State shall promote, with special care, the educational and economic interests of the
weaker sections of the people, and, in particular of the Scheduled Castes and Scheduled
Tribes, and shall protect them from social injusti'ce and all forms of social exploitation”.
Articles 15 (4), 15 (5), 16(4), 16 (4A), 16 (4B), 164(1) proviso, 275 (1) first proviso, 243 D,
'243‘T, 330, 332, 335, 338 to 342 and the entire Fifth and Sixth Schedules of the
Constitution deal with special provisions for implementation of the objectives set forth in
Article 46.

{ii) National Po'Iicy on Education

3. NPE gives special emphasis on the removal of disparities and equalizing

educational opportunity by attending to the specific needs of those who have been denied



equality so far. The National Policy on Educatibn 1986, as aménded in 1992, has been the
guiding document for the policies of the Central Government in the education sector.

(i)  National Education Policy, 2020

4, The Ministry of Education has announced the National Education Policy,
2020(NEP, 2020), with the approval of the Union Cabinet on 29.7.2020. This Ministry has
communicated to all States/UT Governments for implementation of NEP 2020 in letter and
spirit. Ministry of Education organized ‘Shikshak Parv from 7% Septémber to
17" September, 2021 on various themes and implementation of NEP 2020 aimed at
eliciting -suggestioné. There has been wide publicity with a positive and overwhelming
response from stakeholders on NEP 2020,

5. NEP 2020 "ciearly mentions Divyang and Socially & Economically Disadvantaged
Groups at Chapters 6 and 14. NEP stresses on increasing access for Divyang students
and envisages that there is an urgent need for additional special educators for cértain
areas of school education, such as for subject teaching for children with
disabilities/Divyang children at the Middle and Secondary school level, including teaching
for specific learning disabilities. The Policy also recognizes the importance of creating
enabling mechanisms for providing Children With Special Needs (CWSN) or Divyang, the
same opportunities of obtaining quality education as any other child. A rich variety of
educational software, for all the above purposes, is to be developed and made available for
Divyang students in all m'ajor [Indian languages. The Policy envisions ensuring equitable
access to quality education to all students, with a special emphasis 6n Socio-Economically
Disadvantaged Groups (SEDGs) by earmarking suitable Government funds for the
education of SEDGs, setting clear targets for higher GER (Gross Enrolment Ratio) for
SEDGs, enhancing gender balance in admissions to HEls, providing more financial
assistance and scholarships to SEDGs in both public and private HEls, conducting
dutreach programmes on higher education opportunities and scholarships among SEDGs
etc.

The special features of NEP 2020 includes:-

1. Ensuring Universal Access at All Levels of schooling from pre-primary school to
Grade 12,

2. Ensuring quality early childhood care and education for all children between 3-6
years;

3. New Curricular and Pedagogical Structure (5+3+3+4);



4. No hard separations between arts and sciences, between curricular and extra-
curricular activities, between vocational and academic streams;

5. Establishing National Mission on Foundational Literacy and Numeracy;

6. Emphasis on promoting multilingualism and Indian languages; The medium of
instruction until at least Grade 5, but preferably till Grade 8 and beyond, will be the
home language/mother tongue/local language/regional language. '

7. Assessment reforms - Board Exams on up to two occasions during any given schooE
year, one main examination and one for improvement, if desired;

8. Setting up of a new National Assessment Centre, PARAKH (Performance
Assessment, Review, and Analysis of Knowledge for Holistic Development);

9. Equitable and inclusive education - Special emphasis given on Socially and
Economically Disadvantaged Groups(SEDGs);

- 10.A separate Gender Inclusion fund and Special Education Zones for disadvantaged
regions and groups;

11.Robust and transparent processes for recruitment of teachers and merit based
performance;

12. Ensuring availability of all resources through school complexes and clusters;

13. Setting up of State School Standards Authority (SSSA);

(iv). Pre-Matric and Post-Matric Scholarship schemes

6. The Committee have been informed that pre-matric and post-matric Scholarship
Schemes for Scheduled Castes and Scheduled Tribes are centrally sponsored' schemes
which are governed by the guidelines issued by Ministry of Social Justice and
Empowerment and Ministry of Tribal Affairs respectively.

The guidelines issued by Ministry of Social Justice and Empowerment and Ministry
of Tribal Affairs for pre-matric and post-matric Scholarship Schemes are annexed at
ANNEXURE-I and ANNEXURE-I] respectively.

KENDRIYA VIDYALAYA SANGATHAN
7. [t has been stated the KVS function through its General Body called the Sangathan

comprising of 31 Members. lts Board of Governors has 25 Members and 4 Standing
Committees have been constituted by the Board to assist the BOG viz. the Academic
Advisory Committee, Finance Committee, Works Committee and Administration &
Establishment Committee. Minister of Education is the ex-officio Chairman of the
Sangathan. The Board of Governors is the executive body through which the Sangathan
discharges its responsibilities to fulfill the objectives. The policies and guidelines issued by
the Sangathan and its Board of Governors are executed by the Commissioner who is the
Executive Head of the Sangathan.

8. As per the existing Government policy, 15% reservation to Scheduled Caste & 7.5%

reservation to Scheduled Tribe is provided to the candidates in admission in Class-l. The
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children belonging to SC/ST are alszn admitted under the RTE provisions to the extent of
25% in Class-| along with other disad\fantaged groups. All SC/ST students are exempted
from payment of Tuition Fee. CBSE Bdard examination fee in respect of SC/ST students is
paid by KVS. |

9. The Committee have been informed that total enrolment of students in Kendriya
Vidyalaya Sangathan is 14,35,562 as on 31-12-2021, out of which 2,87,784 students
belong to SC category and 90,173 students belong to ST category and their percentage
representation is 20.04 % and 6.28 % respectively. '

10. It has also been informed that KVS has 1248 KVs, including three KVs abr'oéd,
wherein nine KVs have hostel facilities. Moreover, the enro!menf for the hostels is also
less and as such the students who desire of seeking admission in the hostel are
accommodated. Further, the seats are reserved in the hostels for SC & ST students as

per the norms.
NAVODAYA VIDYALAYA SAMITI

11. It has been stated that Jawahar Navodaya Vidyalayas (JNV) are run by the
Navodaya Vidyalaya Samiti which is an autonomous organization under the Ministry of
Education, Govt. of India and has been registered as a Society under the Societies
Registration Act XXI of 1860.

Navodaya Vidyalaya Samiti has its Headqu'arters at Noida, UP and has 8 Regional
Offices at Bhopal, Chandigarh, Jaipur, Hyderabad, Lucknow, Patna, Pune and Shillong.
These Regional Offices in turn supervise and facilitate the Jawahar Navodaya Vidyalayas.
in the Districts. Starting with 2 model Schools (now JNVs) in the year 1985 - 86 i.e. Jhajjar
(Haryana) & Amaravati (Maharaéhtra), as on date, 650 JNVs are functional in the country
against the 661 sanctioned JNVs.
Establishment of Additional JNVs for SC & ST:
13. [t has also been informed that Navodaya Vidyaléya Scheme envisage for
opening a Jawahar Navodaya Vidyalaya (JNV) in each District of the country to provide
good quality modern education-including a strong component of culture, inculcation of
values, awareness of the environment, adventure activities and physical education to the
talented children predominantly from the rural areas without regard to their family’s socio-

economic condition.



At present, 661 JNVs have been sanctioned, which inclhdes 10 additional JNVs for
Scheduled Castes (SC) concentrated Districts” and 10 for Scheduled Tribes (ST)

concentrated Districts of dlfferent States
Admission of SC & ST Candidates in JNVs:

14. The Committee have been informed that for admission in Jawahar Navodaya
Vidyalayas, reservation of seats in favour of children belonging to Scheduled Castes (SC)
and Scheduled Tribes (ST) are provided in proportion to their population in the District
concerned, provided that such reservation will not be less than the national average (15%
‘for SC and 7.5% for ST) but subject to maximum of 50% for both the categories (SC & ST)
taken together. These reservations are interchangeable and oVer & above the candidates
selected under open merit. The category wise enrollment of the students in JNVs as on
31.12.2021 is as under:

Number | Boys Girls Rural | Urban Gen oBC SC ST

293825 | 172815 | 121010 | 248792 | 44033 | 56737 | 103316 | 73538 | 60234
% 58.82 41.18 85.01 14.99 | 19.31 | 35.16 | 25.03 | 20.50

Therefore, the representation of Scheduled Castes (SC) & Scheduled Tribes (ST)

~ categories in JNVs is more than the specified reservation criteria.

Facilities provided to SC & ST students of NVS:
15. It has also been stated that as per the policy of NVS, quality education in the

Jawahar Navodaya Vidyalayas, including boarding & lodging as well as expenses on
uniform, textbooks, bedding items, stationery, daily use items and expenditure on journey
(TA/DA) to participants in official activities etc., are free for all the students of JNVs
including SC/ST students. Further, the Scheduled Castes (SC) & Scheduled Tribes (ST)
students are also exempted from payment of Board examination fee.

16. Upon enquiring regarding the concrete steps taken for effective implementation of |
reservation i.e.15% for SC and 7.5 % for ST for students, teaching and non—teaching staff
in Government run schools such as Navodaya Vidyalayas (NVS) and Kendriya Vidyalayas
(KVS), the Ministry in their written reply informed that Navodaya' Vidyalaya Samiti follows
the rules/instructions formulated by Govt. of India on the subject matter- “Reservations &
Concessions’, Whicﬁ provide for guantum of reservation as well as other such instructions

for ensuring reservation of different social categories.
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17. The said instructions also brovide a set mechanism"for affecting the re'sérvation
policy. As per the aforesaid rules, cUrréntly a reservation of 15% for Scheduled Castes and
7.5% for Scheduled Tribes is to be enéured in such category of posts. Samiti ensures that
appropriate vacancies for Scheduled Castes & Scheduled Tribes categories are reserved
for all the vacancies notified for recruitment on direct basis as well as promotio'n and

admission of students.

18.  Further in respect of Kednriya Vidyalaya Sangathan, the rules and regulatibns
issued by Government of india from time to time for providing reservations for Scheduled
Castes (SCs). and Scheduled Tribes (STs) in the matter of recruitments as well as in

promotions i.e. 15% for SCs & 7.5% for STs are followed.

19. Wifh regard to admissions, KVS strictly follows reservation i.e 15% for SC and 7.5%
for ST candidates in all fresh admissions. The total enrolled students in Kendriya
Vidyalayas (KVs) all over India as well as abroad are -14,35,562 students as on 31.12.2021
out of which 2,87,784 students belong to SC category and 90,173 Students belong to ST

category and their percentage representation is 20.04 % and 6.28 % respectively.

20. The Committee in a written questionnaire enquired regarding the total number of -
NVS/KVS functioning in rural tribal areas. Also whether there is any scheme to allot more
funds to such schools which could be used for creating more opportunities in skill
education such as provision for more computers thereby enhancing the Computer
knowledge of young minds including those of SC/ST students. In response thereto the
ministry informed that Navodaya Vidyalaya Scheme envisages for opening of one Jawahar
Navodaya Vidyalaya in each district of the country to_ provide good quality moderm
education to the talented children, predominantly from the rural areas, without regard to

their family's socio-economic condition.

21. The Corﬁmiﬁee have been further informed that almost all the Jawahar Navodaya
Vidyalayas are located in rural areas of the country. Also, all the Jawahar Navodaya
Vidyalayas have been equipped with good ICT (Information Communication & Tecﬁnology)
infrastructure including desktop computers / laptops and smart classrooms etc. The

students can use the digital devices and ICT infrastructure available in JNVs. .

Grant released during the last years under SC/ST component is tabulated‘below:

Yo



SI.N_o.

Revenue (rupees in

Year Capital (rupees in | Total (rupees in
crores) - crores) crores)
SCSP . STSP SCSP STSP '
1. 2018-19 427.78 210.63- 39.56 | 128.22 706.19
2. 2019-20 413.15 206.46 34.94 19.27 673.82
3. 12020-21 84.00 161.00 16.00 38.00 300
22.  in respect of KVS, the Committee was apprised that there are 1248 Kendriya

Vidyalayas across the country including 03 KVs abroad (i.e. KV Tehran, KV Kathmandu
and KV MoScow), out of which 1247 KVs are functioning and 01 KV i.e. Anantnag, Jammu
& Kashmir is not functional. However, Kendriya Vidyalayas are not opened on the criteria

of rural tribal areas.

Grant released during the last years under SC/ST component is tabulated below:

Sl.No. Year Revenue (rupees in | Capital (rupees in | Total (rupees in
crores) crores) crores)
SCSP STSP SCSP STSP
1. 2018-19 297.80 160.07 16.06 8.55 482.48
2. 2019-20 527.90° 230.40 9.71 5.33 773.34
3. 2020-21 505.32 264.44 7.00 14.00 790.76
-23.  The Ministry in their written reply has informed that there is no separate scheme

formulated for SC/ST category students in Navodaya Vidya!aya' Samiti to enhance the
propagation of quality education. However, all students are provided good quality modern

education and equal opportunities for ih‘tproving their skills and cépacities.

24. It was also informed that Kendriya Vidyaléyas ensures quality education for all
children through its various programmés and activities of Ministries/Departments of Govt.
of India apart from classroom transactions & assessment. Following programmes/activities
of KVS & other Ministries & Departments are being coordinated for holistic development of

- students including ST and SC:

For Promotion of Science & Technology & Mathematics- Participation of students in
INSPIRE (Innovation in Science Pursuit for Inspired Research) Awards MANAK (Million
Minds Augmenting National Aspirations and Knowledge), JNNSMEE (Jawaharlal Nehru

National Science Mathematics and Environment Exhibition), NCSC (National Children’s



Science Congress), JIGYASA, Atal Tinkering Labs ,KVPY, Science & Mathematics
Olympiad, e-Prajna etc. : ‘ |

a. For Promotion of Games & Sports & Health — Participation of students in School
Level ,Regional level, KVS National Level, SGFI, Khelo India competitions, NCC etc.

b. For Promotion of language, Ethos , Culture & Art & others : Participation of students
in Ek Bharat Shrestha Bharat, Kala Ustav, Seema Darshan, Bharat Scouts &
Guides, Youth Parliament, Activities through Digital Language Labs etc.

¢. Encouraging students to participate in various competitions being conducted by
different Ministries/ Departments of Govt. of India for holistic development of
students. |

25. The Committee enquired regarding the criteria of providing pre-matric/post-matric
scholarships to SC/ST students in NVS/KVS. The Ministry in their written replies stated that
the Pre-Matric and Post-Matric Scholarship Schemes for Scheduled Castes and Scheduled
Tribes are central'ly sponsored schemes which are governed by the guidelines issued by

Ministry of Social Justice and Empowerment and Ministry of Tribal Affairs respectively.

26.  Eligibility criteria for providing Scholarship under the Pre-Matric and Post-Matric

Scholarship Schemes for SC/ST students, infer-alia, include the following:

(i) The student should belong to SC/ST community respectively.

(il  Scholarship will be provided to the student whose parents/guardians income
from all sources does not exceed Rs. 2.5 lakh during the last financial year.

(i) - The Institution in which student is studying should be recognized one as per

the Scheme guidelines. '

The Ministry in their written replies provided the details of the total amount being
provided Qnder pfe—matric/post-matric scholarships to SC/ST students in NVS/KVS which
are given at Annexure-lll. Navodaya Vidyalaya Samiti provides good quality modern
education to all the students (including SCs & STs students), free of cost incfuding
boarding, !odging:, uniform, bedding items, medical facility, daily use items, counseling
support etc. No separate monetary scholarship is given to any of the students of Jawahar
Navodaya Vidyalayas. '

27.  In response to the query whether there is ahy proposal to enhance the amounf of
these scholarships. The Ministry informed that Ministry of Social Justice and Empowerment

has informed that Post-Matric Scholarship schemes for SC students has been revised in
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2020. The revised scheme guidelinéé is for the duration of 2021-22 to 2025-26. Th‘us, there
is no proposal under consideration at present to enhance the amount of schblarships.
As regards the ST students, Ministry of Tribal Affairs has informed that there is no
proposal under consideration at présent to increase the amount of scho!afships.
- 28.  Regarding the present financial criteria for pre matric/post-matric scholarship being
provided to SC and ST students vis-a-vis criteria applicable for OBC students and EWS
students, it was informed by the Ministry that Ministry of Social Justice and Empowerment
and Ministry of Tribal Affairs have informed that under Pre-Matric Scholarship Schemes for
'SC/ST students and OBC students, Scholarship is being provided only to the students
Whose parental income from all sources should not exceed Rs. 2.5 lakh per annum.
29.  During the evidence, the Hon'ble Chairperson pointed out:
F 5 g wedl § i o I o0l TE, A & S Bl g1 san Ol @ U pHiR
T T O FHRE A Jad) aed! 81 EI-v &Y o 3uwt o el e 1 shetel ofR anffe
w0 Y 5s al & TR & §; a8 900 9 d9¢1 ®1 3113 a9 vud fordr a7 39fe 5991
R Y anre AR U 1 wifRN | T Siforea 8, AferT o s orE S et fRram
30. Tothis Secretary Ministry of Social Justice and Empowerment.stated:

“Sir, we have fixed the limit of Rs.8 lakh for reservation to economically weaker
sections. That means, anybody below that is poor. Then we fought in the Supreme
Court defending this limit of Rs.8 lakh.”

31.  Hon'ble Chairperson further stated that:

..... does this financial burden increase only when it comes to SC and ST students?

T o SN F T @ e vl fvan ok five oe # S ssegq ua. o, oo
& o oiTe e $U fopam| a9 1 U8 rscRan 181 gl § 6 98 #1E preiRha a8q
%7 7 frds TO R /e d & el & U o 37 o o S W o favm @t
3R ¥ g fpar o 39% w6 arg Tu0 § 8 @Rg 0 9 fean §, f vl mg &
1 I 6 TRG T ¥ 8 OG $UR Y foan ST 3R 3o I I+ vdra @ g o §
Fred § fob 78 o1 I 909 T B S ) |

32.  The Committee further:enquired whether the Government has any proposal to
increase the parents’ income limit of beneficiaries covered under pre-matric/post-matric
scholarships scheme for SC/ST students. In respone thereto Ministry in their written reply
stated that Ministry of Social Justice ahd Empowerment has iﬁformed that Post-Matric

Scholarship schemes for SC students has been revised in 2020. These revised scheme
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guidelines‘ is for the duration of 20é1~22 to 2025-26. Thus, there is no proposal under
consideration at present to increase 'thé income limit of beneficiaries in this regard. Further,
As regards the ST students, Ministry of Tribal Affairs has informed that there is no proposal

under consideration at present to increase the income limit of beneficiaries in this regard.
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* CHAPTER -lI
~ OBSERVATIONS/RECOMMENDATIONS

1. The Committee would like to impress upon the fact that pre-matric scholarship
is aimed at minimising the incidence of Scheduled castes and Scheduled Tribes
students dropping out iﬁ Class IX-X, while post-matric scholarship is meant to
enable such students to complete their higher education. The Committee note that
the number of SC/ST beneficiaries who received pre-matric scholarships for the year
2017-18, 2018-19, 2019-20, 2020-21 and 2021-22 were 10234, 10195, 10634, 9892 and
7436' respectively in Kendriya Vidhyalaya Sangathan. The Committee are quite
perturbed to see that number of children feceiving scholarships is quite meagre.
Further from the year 2017-18 to 2021-22 the figures are on a constant downfall.
It appears that the Centre’s pre-matric scholarship scheme has not been not tapped
to its fullest thereby depriving deserving students including SC/ST students of a
monthly monetary benefit to further their prospects in education. This clearly
indicates that funci.s earmarked for pre-matric scholarships under the Centré’s
scheme are being underutilized. The Committee would like to be apprised of reasons
for such poor number w.r.t to the beneficiaries availing the benefits of pre-matric
scholarships. The Committeé would like to stress that scholarship at pre-matric level
will encourage parents from Scheduled Castes and Scheduled Tribes communities
to send their wards to school, lighten their financial burden on school education and
sustain their efforts to support their children to complete schb_ol education. As per
the data furnished by the Ministry, the figures pertaining to post-matric scholarships
are equally dismal. The number of SC/ST beneficiaries who received post-matric
scholarships for the year 2017-18, 2018-19, 2019-20, 2020-21 and 2021-22 were 690,
818, 20124, 21212 and 852 'respective!y in Kendriya Vidhyalaya Sangathan. The
Committee are alarmed to note that figures pertaining to post-matric scholarships
have nosedived in comparison to pre-matric scholarships. It is rather a matter of
grave concern that the number of SC/ST children vying for post matric courses are
on decline. The Committee would like to stress that post-Matric Scholarship Scheme
serves as a catalyst in terms of increasing the aspirations of the beneficiaries to go
for further higher education. Thus, the Committee may be apprised reasons
regarding relatively lesser number of SC/ST beneficiaries of post-matric

scholarships in comparison to pre-matric scholarships. The Committee may also be
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provided information about the number of SC/ST beneficiaries who received pre-

matric and post-matric scholarship among various Stafes.

2. The Committee are of the unanimous opinion that awareness about the pre-
matric/post-matric scholarships scheme is a major concern as it is most likely to
benefit those who are aware of it. The most disadvantaged and marginalized
households in the society are especially SC/ST communities and less likely to be
benefited from the scheme if the level of awareness about the scheme remains low,
Many a times, most of the beneficiaries are not aware of thg eligibility criteria,
éf)plication procedure and documents required to apply for pre-matric/post-matric
Scholarships. The Committee feel that the apparent lack of detailed infbrmatibn
about the scheme at the school level still continues as a major issue which plagues
the access of pre-matric/post-matric scholarships to the targeted groups. Even the
interested students loose out on the chance off availing pre-matric/post-matric
scholarships timely due to unawareness of the basic features/ components 6f these
Scholarship Schemes.- The beneficiaries sometimes have egually poor in_ their
knowledge of the modes of disbursement of pre-matric/post-matric Scholarship
amount and the procedures for renewing their pre-maftric/post-matric Scholarship.
Therefore the Committee is of the view that the basié features of the scheme may
also be made available in vernacular language also so that students at all levels may
utilize the scheme optimally. The Committee would like to recommend that since
Schools/educational institutions where the targeted beneficiaries are enrolled play a
pivitol role in disseminating the related inform‘ation, they should be provided with
detailed information about the pre-matric/post-matric Scholarship scheme,
procedures of processing applications (including preference and selection criteria)
and sanctioning of scholarships, the selection process and criteria, cut-off scores
for preparing the final list of selected students. The Schools.and téachers once privy
to such information can relay the same to the students under their patronage so that
all can avail the scholarship benefits. The Committee would like to recommend that
Centre should direct all the State governments to share significant details regarding
the pre-matric/post-matric Scholarship with the Kendriya Vidyalayas and other
government schools so that the same can be disseminated to the eligible students
on regular basis. Further the magnitude of awareness may also be raised by print

and electronic media as the same are much more impactful in drawing the attention
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of school going teenagers. The Committee note that as pe‘r the guidelines issued for
the pre-matric and post-matric Scholarship, it has been stated that State
Governments need to ensure efféctive implementation. This includes opening
facilitation centers to ensure beneficiaries em;oll into the scheme at the time of
admission, development of scholarship pdrta[s and carrying out field inspections,
sobial audits etc. .It is therefore recommended that Centre should call upon
compliance reports from various State Governments regarding implementation of
pre-matric and post-maftric Scholarship scheme. The Committee would also Iik‘al to
be apprised régarding the fund utilization by various states under the pre-matric and
post-matric Scholarship scheme for the last five years highlighting the
underperfc')‘rming States in this regard. The Committee would also like to invite the
views of the Ministry as to whether the fund allocation under these schemes needs
further enhancement so as to widen the net of its coverage among the students. The
Committee would also like to be apprised regarding cases wherein discrepancies
héve been noticed during the dishursal of pre-matric and post-matric Scholarship
among various States. The State Government may be advised to adopt efficacious.

method for utilization of funds to achieve the target.

3. The Committee note that the per-matric scholarship amount for Scheduled
Castes and Scheduled Tribes students as per the guidelines issued by Ministry of
Social Justice & Empowerment and Ministry of Tribal Affairs is per month is Rs 225
and Rs 525 for day scholars and hostellers respectively for 10 months. Further an
amount of Rs 750 and Rs 1000 per annum is also disbhursed under this scheme for
books and as ad hoc grant for day scholars and hostellers respectively. Post-matric
scholarship amounts for Scheduled Castes as per the guidelines issued by Ministry
of Social Justice & Empowerment for degree & post graduate fevel professional
courses are Rs 13500 and Rs 7000 yearly for day scholars and hostellers
respectively, Degree & post graduate level professional courses are Rs 9500 and Rs
6500 yearly for day scholars and hostellers respectively, Graduate & post graduate
courses are Rs 6000 and Rs 3000 yearly for day scholars and hostellers respectively
and for all post matriculation (Post Class X level) non-degree courses are Rs 4000
and Rs 2500 yearly for day scholars and hostellers respectively. Likewise Post-
matric scholarship amounts for Scheduled Tribes as per the guidelines issued by

Ministry of Tribal Affairs for degree & post graduate level professional courses are
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Rs 1200 and Rs 550 monthly for‘dkay scholars and hosteilérs respeétively, Degree &
post graduate level professional céurses are Rs 820 and Rs 530 monthly for day
scholars and hostellers respective!ir, Graduate & post graduate courses are Rs 570
and Rs 300 monthly for day scholars and hostellers respectively and for all post
matriculation {Post Class X level} non-degree courses are Rs 380 and Rs 230
monthly for day scholars and hostellers respectively. It has heen inforrﬁed that
Ministry of Social Justice and Empowerment has revised guidelines for Post-Matric
Scholarship schemes in 2020. As per Ministry of Social Justice & Empowerment
- and Ministry of Tribal Affairs there is no proposal under consideration at present to
increase the amount of scholarships. The Committee would like to recommend that
to offset the impéct of inflation, the scholarship amount for various categories of
beneficlaries needs to be revised in order to cater the expenses required to meet the
basic cost of pre-matric and post-matric level of education in a given year. The
Committee would like to further recommend that guidelines regarding setfing up of
Committee at State level on yearly basis may be formulated to review the amount of
scholarship disbursed and recommend the revision in the amount of pre-matric and
post-matric scholarship yearly keeping up with the increased costs of education
during that particular financial year. The State Level Committee may also be directed
to submit detailed report in pursuance of the same. The Committee would like to
point out that the beneficiaries of pre-métric and post-matric Scholarship are usually
children belonging to socio-economically weaker sections ahd have poor financial
background. The Scholarship amount is the only thing that keeps them afloat and
provides for a hope to acquire education in economically skewed scenario. It is
therefore need of the time that amount of scholarship may be increased for both the
schemes to keep at par with the ongoing inflation rates. The Committee would like
the Ministry to consider drafting a proposal for the enhancement of the scholarship
‘amount considering the fact that we are stepping into 75™ year of independence and
its high time that the school children who are the future of our country should he
provided economic independence to enable them to acquire education to the least.

4. The Committee are of the view that the ceiling'of parents’ income limit of
Rs. 2.5 lakh should be raised considgring the current cost of living and economic
growth rates. The Committee are dismayed to note that while the ceiling limit for

economically weaker sections has been increased from 6 lakhs to 8 lakhs, the same
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parameters have not been applied for SC/ST students. The Committee would like to
censure this discriminatory action of the Ministry. The Committee firmly believes
that enhancing the ceiling limit of parents’ income would henefit SC/ST students.
This will also increase the number of beneficiaries who could come under the ambit
of pre-matric and post-matric scholarship scheme. This step will surely cater to
benefit larger numbers of eligible beneficiaries. Further, the utilization of budgetary
allocation for pre-matric and post-matric scholarship would be materialized as the
number of beneficiaries under the ambit of scheme will increase. The Committee are
of understanding that the Government is considering the proposal of raising the
parents’ income limit for students belonging to SC/ST from Rs 2.5 lakh to 8 lakh and
to bring it at least at par with EWS/OBC students. The Committee would like to thus
recommend that the proposal regarding raising the ceiling limit of parents’ income
be pursued by the Ministry in all earnestness otherwise achieving the goal of
providing the pre-matric and post-matric scholarship to the eligible beneficiaries
would prove to be a distant dream. The Committee would also like to recommend
that financial implication post raising the parents’ income limit be worked out vis-a-
vis projected increase in the number of beneficiaries under the pre-matric and post-
matric scholarship scheme. Accordingly it is advisable that the Ministry may seek

enhancement of budgetary allocation for the purpose.

New Delhi DR.(Prof.} KIRIT P. SOLANKI
5 Ausugk 2022 Chairperson,
A 5T;f,qu, 1944(Saka) Committee on the Welfare of

Scheduled Castes and
Scheduled Tribes.
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SCHEME OF PRE MATRIC SCHOLARSHIPS FOR SCHEDULED CASTE
STUDENTS STUDYING IN CLASSES 97 g10™
- {(EFFECTIVE FROM 18 SEPTEMBER 2017)

1. BACKGROUND .

Article 46 of Part IV (“Directive Principles of Slate Policy”) of the Constitution
enjoing upon the State to. promote with special care the educational and economic
interests of the weaker sections of the people, in particular, of the Scheduled Castes
and the Scheduled Tribes, Article 38(2) of the same Part also enjoins upon the State
to minimize inequities in income and to endeavour to eliminate inequalities in status,
faciliies and opportunities, not only amongst individuals but also amongst groups of
people residing in different areas or engaged in different vocations.

2. OBJECTIVES

Objectives of the scheme are: _

{a) To support parents of SC children for education of their wards studying in classes
IX and X so that the incidence of drop-put, especially in the transition from the
slementary to the secandary stage is minimized, and

(b) To improve participation of SC children in classes IX and X of the pre-matric
stage, so that they perform better and have a better chance of progressing to the
post-matric stage of éducation,

3. SCOPE

Scholarship under the Scheme will be available for studies in India only and
will be awarded by the Government of the State/Union Territory to which the
applicant belongs i.e. where he is domiciled. |

4. CONDITIONS OF ELIGIBILITY

(i) Student should balong to Scheduled Caste.

{1y His/ her Parent/Guardian's Income should not exceed Rs. 2.50 lakh per annum,
{iii) He / she should nol be getting any athEr-'C'en_traﬁyafurided Pre Matric Scholarship,
However beneflt of National Means-cum- Mejrit scholarship scheme -of D/t School
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Education, Ministry of Human Resource Deveiopment can be availed by the
beneficiaries bf Pre-Matric Scholarship Scheme for SC students,

{iv) In pursuance to the provision of Section 7 of the Aadhaar (Targeted Delivery of
Financial and other Subsidies, Beneflts and Services) Act 2018, a student is retuired
to furnish proof of possession of Aadhaar or undergo Aadhaar Authentication. If not
yet enrolled for Aadhaar, student is required io make application for Aadhaar
enrolment. ‘

(v} She/ he should bea regular, full time student studying in a Government School or
in a S'chool'recognized by Govwt. or a Cer}traiIState- Board of Secondary Education.
(vi) Scholarship for studying in any class will be available for only one year. if a
student has to repeat a class, she / he would not get scholarship for that class for a
second {or subsequent) year.

5. ANNUAL PARENTAL/GUARDIAN’'S INCOME

Scholarships will be paid o the students whose parents/guardians’ ilnc;ome
from all sources does not exceed Rs. 2, 50,000/~ (Rupees two lakh fifty thousand
only} per annum.

NOTE 1: So long as either of the parents is alive, only income of the parents, as the
case may be, from all sources has to be faken into account only and of no other
member even though they may be earning. In the form of income declaration,
income is to be declared on this basis, Only in the case where both the parents have
died, the income of the guardian who is supporting the student in his/her studies has
to be taken. Such students whose parent’s income is affected due to unfortunate
death of one of the earning parents and resultantly comes within the income ceiling
prescribed under the scheme, shall become eligible for scholarship, subject to their
fulfilling other conditions of eligibility, from the month in which such sad incidénce
takes piace. Applications for scholarships from such students can be considered

even after lapse of last date of receipt of applications, on compassionate grounds,

NOTE 2: House rent allowance received by the parenits of a student shall be
exempted from the computation of ‘income’ if the same has been permitled to be

exempted for the purpose of Income tax.

}
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NOTE 3! Income certificate is requi;"ed' to he taken once only i.e. at the time of
admission 10.courses which are continuing for more than one yé,ar,

6. VALUE OF SCHOLARSHIP

The véiﬂa-of'sé:ho!érship includes the following for complete duration of the course:-
{iy seholarship and other grant, '

(i) -additional allowance for students with disabilities studying in private un-aided
recognized Schools.

The details are as foliows: )

Rates of scholarship and other grant will be as follows:

Itemn | { "~ Day Scholars Hostellers

‘ Scholarshlp (Rs. pm)(for‘lﬁ mamhs) 226 1 B25

- Books and Ad hoc Grant (Rs. pa. y 1 750 1000

SR S e i

(i) Additional Allowances for SC siudents with disabilities studying in private
unaided Schools-

Under the Centraliy-sponsored Scheme of ‘Inclusive Education of the
Disabled al Secondary Stage’ (IEDSS} implemented by the Mio HRD, financial
assistance is already being given under fls "Student Qriented Component” to
students with disabilities studying at the Secondary stage in Govt., local body and
Govi. aided schools. However, students in un-aided schools are not covered under
IEDSS.

Therefore, SC-students with disabilities, studying in classes 1X & X in private
un-aided recognized schools, will be eligible for aliowances under this Scheme, as
follows;

Allowances for students with d!sabtlmes studying in Private un-| Amount (In Rs.)
aided Schools
(iy Manthly Reader Allowance for Bhnd students i
(i) Monthly Transport Allowance for students with disabilities
{as defined in the Persons with. Disabilities Act 1895), if such | 180
students do not reside in'the hostel which is
within the premises of the Educational institution. L
(iiiy Monthly Escont Allowance for Severely Disabled (ie. with| 160
80% or higher disability) Day Scholars/Students with low
extremity disability.
(iv) Monthly Helper Allowance admissible to any of the hostel | 160
willing o extend help to a severely orthopaedically
handicagped student residing in the hoste! of an Educational
nstitution who may need the assistance of a helper.

24
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(v) Monthly Coaching Allowance to Mentally Retarded and 240
Mentally ill Students.

Note: The disability as defined under the Persons with disabilities (equai
opportunities, Protection-of righis and full participation Act, 199?5.) Acl has fo be -
certified by competent medicai authority of the State Govt./UT Administration,

7. SELECTION OF CANDIDATES ,

(i) All efigible Scheduled Caste candidates will be given scholarships as prescribed in
this Scheme.

(i Candidates belonging to one State but studying in another'State will be awarded
scholarships by the State to which they belong and will submit their applications to
the competent authority in that State. | '

8. DURATION AND RENEWAL OF AWARDS

(i) The scholarship will be payable for 10 months in-an academic year.

(i) The award once made will conlinue subject to good conduct and regularity in
attendance. It will be renewed for Class X after the student passes Class I1X.

9. PAYMENT OF SCHOLARSHIP

(i) Scholarship is payable from 1st April or from the month of admission, whichever is
later, to the month in which the examinations are' completed, at the end of the
academic year (including scholarship during holidays), provided that if the scholar
secures admission after the 20th day of a month, the amount will be paid from the
month following the month of admission.

(ii) In case of renewal of scholarship, it will be paid from the month following thé
month up to which scholarship was paid in the previous year.

(i) The Government of the State/Union Territbry Administration, to which they
belong, in accordance with the procedure laid down by them in this regard, will pay
the scholarship money 1o the selected students,

10. CONDITIONS FOR CONTIRUATION OF THE AWARD

(i) The scholarship is dependent on the satisfactory progress and conduct of the
student. If it is reported by the Head of the Institution/School at any time that a

-
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student has by reasons of hi‘slﬁerjawn act of default failed to ‘make satisfactory
progress or ‘has been guilty of misconduct such as resorting to or participating in
strikes, irregularity in attendance without the permission of the' authorities concerned
etc., the authority sanctioning the scholarship may éither cancel the scholarships or
stop or withfald fuither paymenit for such'pariod as it may think fit

(i) If & student is found to have obtained a scholarship by false statements, histher
scholarship will be canceélled forthwith- and the amount of the scholarship paid will be
recovered, af the discretion of the concerned State Government/ UT Administration.
The student concermed will be blackiisted and debarred for scho!a%sh’ip in any
scheme forever,

(i) A student is liable to refund the scholarship amouni a the discretion of the State
Government! UT Administration, if during the courss of the year, the studies for
‘which the scholarship has been awarded, is discontinued by him/her.

11. PUBLICITY OF THE SCHEME & INVITING APPLICATIONS

11.1 The Scheme will be implemented through State‘ Governments/U. T,
Administrations. Al the State Governments/UT A’dfninistratimns will, at the
apprapriate time, suitably publicise the Scheme and invite appliéaﬁons by issuing an
advertisement in focal language, in the leading newspapers of the State and through
their respective websites and other media outfits. The applicant should submit the
completed application to the prescribed authority, as mentioned below before the last
date prescribed for receipt of applications.

11.2 State Govt. would prescribe a suitable application form in the local language
and plat:e' it on its websites, School 'authoﬁties will get these forms filled by the
eligitle students and send them to Block / District level authorities. State
 Governments/UT Administrations will delegate powers to sanction scholarships
under the scheme to appropriate Block/ District leve! authorities/ Heads of Institution,
as appropriate. - ' o

12. APPLICATION PROCEDURE _
() An application fot scholarship ‘can be made online on the respecfive State/ UT
scholarship portal where av’ailab!e. ant in hard copy otherwise. Where applying on
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line, the documents may be scanned and uploaded. Hard copy of application
uploaded will be submitted as per the requirement of portal where application has
been made. Every application either onling or in hard copy will compulsorily include:
a.  One capy of the application for scholarship in the prescribed form.

b. One passport size photograph with signature of the studerit thereon (for fresh
scholarship).

c. One self attested copy of certificates, diploma, degree etc. in respect of all

examinations pass_ed; '
d. A certificate of Caste duly signed by an authorized Revenue Officer not below
the rank of Tehsildar. o

e. Income declaration of self employed parents/guardian should be in the form of a
cerlificate issued by Revenue Officer not below the rank of Tehsildar. Employed
parents/guardians are required to obtain income cerlificate from their employer,
Employed parents/ guardians should obtain consolidated certificale from Revenue
officer for any other additional source of income. .

f)yin pursuance fo the provision of Section 7 of the Aadhaar (Targeted Delivery of
Financial and other Subsidies, Benefils and Services) Act 2016, a student is required
to furnish proof of possession of Aadhaar or underge Aadhaar Authentication. If not
yef enrolled for Aadhaar, student is required {o make application for Aadhaar
enrolment. |

g. Application for schola'rship 'should be submitted by the student by 30t November
of the academic year in which he/ she is studying, provided that for valid reasons
State authorities may extend the last date. '

(Note: Where hard copy is submitted all copies should be self attested.)

(i} Application complete in all respects, shail be submitted to the Head of the
institution/School, being attended or last attended by the candidates and shall be
forwarded by the Head of Institution, after scrutiny and with his recomméndatiori, to

the sanctioning authority, mentioned in para 11.2.

13. MODE OF DISBURSAL OF SCHOLARSHIP

In order 1o ensure timely and correct payment of scholarship amount to the
beneficiaries,” State Governments/UT administrations shoyld ensure payment of
scholarship through their accounts in post offices/banks. All State Govts/UT
Administrations will implement a compulerized management system of scholarships,

¥
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including 'e-payment’ system. -T_he.'ﬂhinistry ‘of Social Justice vide notification jnumbe'r
428 dated Feb,16,2017 has notified aadhaar as idghiityddcumant under Section 7 of
Aadhaar Act 2018 for dll Scholarship Schemes w.e.f. 16th February 2017. The
States henceforth will-make provisions for capluring detzils of Aadhaar, aadhaar EiD
and other alternativé documents ‘as provided for in ithe said notification on their
fespeclive Schoiairsﬁip portals or otherwise.

14, PATTERN AND CONDITIONS OF CENTRAL ASSISTANCE {CA)

14.1 The Scheme is Centrally Sponsored Scheme and implementad by the State
Governmenis and Union Territory Administrations, which will receive 100% central
assistarice from Government of India for expenditure under the Scheme, over and
above their Committed Liability. The level of Commitiad- Liability of respective State
Government / Union Territory ‘administration in a New Finance Commission (FC)
cycle annually will be equivalent to the total of the demand on the State as well as
the Central Government in the terminal year of the previous Plan period/ Finance
Commission (FC) ¢ycle, provided that when a State: has made no demand on the
Centre in the terminal year of the Plan period/ Finance Cycle ar the demand made
by a State is lower than i any of the previous years of the plan peried / Finangial
Cycle, in that case the highest demand made in any of the previous financial years of
the Plan/ Finanice Cycle will be corisidered: as demand of the Stale on Centre for the
committed Liability so computed will be co-terminus with the FC eycle and will be
reguired {o be botne by them by making provision in their own budga’t,

14.2 Many States/UTs are presently implementing Pre-matric Scholarship Scheme
of some Kind for 8C stud'ents{ from their own resources. If a State Gowt. is already
giving pre-matric scholarship to SC students of classes 1X-X, it will have to either:

i) continue to provide scholarship at that rate, over and above the Scholarship under
the proposed C8S, or

ii) if it chooses to reduce its own expenditure on its Sgiheme,_‘ utllize the saving so
effected only on other -edur:ationél-‘pro_grammes for SCs.

14.3 Upto 1.5 % of total Central expenditiire towards Scholarship, would, be utilized
~ on administrative expenditure, Management, Monitoring & Evaluation etc, The funds
would be utilized for this purpose, by the Central Govt. or it would be released to
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States/UTs, over and above the: Scholarship amount, on the basis of proposals
received from them in this regard. However, no new posts would be created under
this component. : .

15. TRANSFER OF COMMITTED LIABILITY TO STATEs/UTs

Since this Scheme was introduced during the: first year of X_lf Plan i.e. 201213,
committed liability has been transferred, for the first time, to-State Govts / UT Admns

at the end of XIf Five Year Plan i.e. w.e.f. 1.4.2017. Subsequently, committed liability
in the Scheme will be transferred to the States/UTs during the first year of the

succeeding plan period/ Finance Commission Cycle. ‘

16. PROCEDURE FOR CLAIMING AND RELEASE OF CENTRAL ASSISTANCE:
(CA)

16.1 CA will be released to the States/UTs, in two installments. First installment of
CA would be released on ad<hoc basis, as far as possible, during the second
quarter of the year (April- June) subject to sat‘;sfaqtory utiization of Central

assistance, released in the past, if any: State Governments/UT Administrations will

be expected to submit their complete proposals for CA under the Scheme by 31st

December each year, which would be released to them, subject to fulfilment of all

ihe conditions. Next year's claim wiil have fo be accompanied with a Ulilization

Certificate along with Audited Statements for the previous year's CA. Unspent or

unaccounted for balance; if any, from the previous year's grant will be adjusted,

while releasing the next year's grant.

a. The aggregaled demand of the State/ UT to Ministry of Social Justice and

Empowerment should be submitled In the prescribed format. .

b. Demand for CA submitted beyond 31% December will not be entertained.

¢. The demand for the current Financial Year should be in respect of student's

scholarship for the corresponding academic year. Arrears due 1o non release of CA

of previous years should be shown separately.

16.2 State Governments/ U Administrations will be expected to ensure timely and -
regular disbursal of scholarships to students through Bank /Post office accounts,

preferably on monthly basis. Pending release of CA, the scholarships would be

expected to be paid out of the State Budget, against which reimbursement can be

claimed. In no case the disbursal of the scholarship to students should be heid up

due to any delay in the release of CA.

17. MONITORING:
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State Governments and Uni_'on Territory Administrations implementing the
schéme will: _ _
i) furnish data of beneficiaries and expenditure under thé sche'me. to Governmant of
India, regularly in the Quarterly Progress Reports whose proforma would be
separately prescribed. Financial assistance given under the scheme shall not be
utilized for any other purpose, '
i) make beneficiaries database which may be integrated with UIDAI by (a)
embedding Aadhaar numbers (UID numbers) in it, (b} using the UIDAI enabled bank
account {UEBA) for crediting the scholarships and (c) using the UIDAT authentication
services far benefictary identification.
fii} ensure that an institution-wise list of awardees, with' necessary particulars, for
award of scholarships is displayed on the web-site of NIC at District level.
iv) designate Grievance Redressal Officers (GROs) at the State and District levels
io redress students’ scholarship-related grievances. '

18. CHANGE IN THE PROVISIONS OF THE SCHEME:
The provisions of this Scheme can be changed at anytime at the discretion of the
Government of India.

19. EFFECTIVE IMPLEMENTATION/ ALTERATION OF MODALITIES

a. For the purposes of effective implementation of the Scheme, States/UTs may
formulate guidelines for assessing eligibility of beneficiaries & institutions and
modalities for Direct bengfit transfer, which shall be in accordance with the
objectives of the Scheme provided that the States shall not be at liberty to impose
any guideline which enhances or has the effect of enhancing the liability of the
Centre under the Scheme. |

b. The Centre may call for reports from lime to time and issue guidelines for effective
implementation. The guidelines and eligibility norms of the scheme may also be
changed by Central government as deemed necessary.

20. EVALUATION
The performance of the scheme will be evaluated by Ministry of Social Justice and
Empowerment (GOI) at least ance avery three years, to begin with. '

21, TRANSITORY PROVISION FOR EXISTING BENEFICIARIES
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Identified beneficiaries of %hbiafships under the existing Pre- Matric Scholarship
Scheme for SCs will also get the benefit of the revised rate of schofarship from
effective date of revision of the scheme i.e, 18" September, 2017.
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Post Matric Scholarship for 5Cs: Scheme Guidelines

STUIMES M WA (PRMG.E0)
VI et from JUED-E0EY

1. Objective
1.1 The abjective of the scheme is 1o appreciably increase the Gross Enrolment
Ratio of SC students n higher education with 2 focus oh those from the poorest
households, by providing fﬁwana’a‘al assistance at post-matriculalion or posl
secondary siage to enable them to complete their education.

2. Scope
2.1 Thesé scholarships are avalable for studies in India only and the awardees
are selected by the State GovernmantiUnion Territory 1o which the applicant aciually
belangs {i.e. the Stale/UT in which permanently setlled or domiciled, as per the
lerms of domicile decided by the State),
2.2 This is applicabie lo sll the studerits who are currently beneficiaries of the
scheme as well as fresh admissions. '

3. Definitions 7 _

a) "Group 1; Degree and Post Graduate level! professional courses” shall mean: all
Frofessional courses in Medicine, Engineering, Techrology, Planning, Architeciure,
Design. Fashion Technology, Agriculture, Veterinary & Allied Sciences, Management,
Business Finance /Administration, Computer Science/ Applications (i) Post Graduate
Diploma courses in  various branchés of Management & Medicine(ii}
CAACWALSHCFEA etc. v MPhil, Ph.D. and Post-Ooctoral Programmes
(D.Lit, D.Sec. et} of Group 1, Group || and Group ilf courses.{v) L.L.é! intagrated
LLB.LLM

b) "Group 2: Qther Professional Courses Jeading to Degree, Dipioma, Certificate”
shall mean all Professional Courses leading to Degree, M Ed. / M. Pharma., Diploma,
Cedificate in areas fike Pharmacy (B Pharma.), Nursing(B Nursing). BFS, othet para-
medical branches like rehabilitation, dizgnostics et Mass Communication, Hoiel
Management & Calering, TravelTourismvHospitality Managenent, Interior Decoralion,
Nukrition& Dieletics, Commercial A, Financial Services (e.g. Banking, insurance,
Taxation elc.) for Whil:h entrance gualification 18 minimuriy Br. Secondary (1’5% 2} and
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" Post Ma,tﬁ.c Sc‘halafsh?p for SCs: Scheme Guidelines |

Votational stream; | T} courses and Polytechnic where entrance qualification is Class
Xll.or above.

t} "Groyp 3 Gradiate amd Pb#}'-faraduate course” shall mean: courses not covered
under Group 1& Group 2e.g. BAYBSc./ Bf:fmﬁr'em. M.A/ M. 86 M.Com elc,

d) “Group 4: All post-matriculation (Post Class X level) hon-degree courses” shall
mean: All post-matriculation Jevel non-degree courses for which entrance qualification
is High School (Class ¥), eg. Senior secandary certificate {class Xi and XIIY; b'oth_
'ganerai and vaoational streé'm, ITI coiirses, 3 ysar diptoma courses in Polylechnics,
efe.

~ Note: The list of courses in various groups is indicative and States/UTs may add

courses as per laid down standard iy the State/UT.

e} ‘“Compulsory. non-refundable fees” shall mean: fee payable for
anroimentiregisttation, tuftion, games, Union, Library, Magazine, Medital Examination
and such-other fees-compulsorily payable by the s.c:?hoiar 1o the institution or University/
Board, bul does ndt inclide Refundable deposits like ¢aution manay, security deposit
wiil, however, ba excluded. ' '
fi*Demand” for o year indicates the total fund requirement for release of scholarship to
all eligible students under the scheme as per the entitlements for that parficular vear,
g) “Freeship Card” shall mean: A card issued by the State GovL/AUT Administration

that entitles a student eligible for scholarship under this Scheme. 1o take admigsion in
aninstitulion, withouwt pre-payment of tuition fee and hostel fee.

4. Eligibility of Educational Institutions’

44 Only such aeducational Inslitutions which maintain the laid down academic
standards shall be covered under the scheme. The following conditions regarding the
courses offered, perdformance of the institution, Aadhaar based attendance system are
also required to be acdhered to by the Inslitutions/Universities/Colleges in order to be

| eifg-ible' under the scheme; .

i Only nstitulionsiColleges with the ‘AISHE CodeVUDISE" Code” shall be eligible for
the s.cholarship schema, Based on the AISHE/UDISE-Code of the institution, atl
detalls of the inslitution such as - registration, affiliation and accreditation, courses
being offered and number of seats approved for each course - will be pulied from the
AISHE/UDISE server on io thi scholarship portal automatically.
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ii.

fit.

42

All patticipating higher education institulohs shall gat NAAC/NBA accreditation.

before 2024, for continuation in the scheme from 2025-26 anwards.

The scholarship benéfits shall be linked with Aadhaar based altendante system.
Therefore, the collegefinstiution will maintain Aadhaar based atlendance on a daily
basis and will submit atiendance details on the portal. ‘ ‘

The institutions will submit half-yearly. seif-audited reports to the Stafe’ Governments
in & prescribed format which shall be separalely jssued.

The Institutions should be willing {o honour the FREESHIP CARD. issued by the
State/District Authority through the scholarship portal and admit the student without
insisting on pre-payment of the collegéftuition fee or hostel fee.. This would be paid
by the studen! on release of the scholarship amount by the Government as per the
provisitins of this scheme. in this regard, the Slate Governments will coordinate with
the institutions focated in their respective States,

Scholarships will be given for the study of all recognized post-matriculation or post-

secondary courses {Intermediate/Senior Secondary, Diploma, longlerm  Vocational

Training Certificale, Graduate, Posl Groduate courses elc.) pursued in recoghized

Institutions/ Universities! Colleges falling in any of the following 9 calegories;

i. fnstitutions of National Imporiance;

ii. Ceniral Universily! State University? Auionomous colleges récognized by
UGC and Universities /Colleges recognized under seclion 2(f) of UGT
Act; '

fi. Deemed Universities;

v, Alf Private Universities recognized by Slate/Cenire;

v, Private Professional Insfitutions affiliated to a recegnized Cenlral/Siate
University and covered by a Fee Fixalion Commillee a3 mandated by
Supreme Courd; '

vi. Recognized schoolsfcolleges for Classes X| and class XH; -
vil, Diploma gtanting Insiitutions as recognized by Stale/UT Governments;
viii. Vocalional Training Institules afflialed to National Gouncil of Vocationaf
Training (NCVT),

ix. Institutions atfiliated! approved by the appropriate bodies like NMC/AICTE
ete. or any regulatory body established by StaierTiCentre.
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Pravided that where a particular number of seats for a particular course havé
beer recoghized / authorized by the concered vegulatory authority, the
scholarships shall be restricted 1o those numbers and courses.

s, Conditions of Eligibility of Students-

$.4  Thescholarships are opanio Nulionals of india only.

§2 Only those candidates who belong to Scheduled Castes §6 specified in relation to
' the State/Union Territory to which the applicant actually betongs /domiciled as detemnined
by the State/UT and who have passed the Malriculation or Higher Secondary er any higher
examination of a re,sloghizad University or Board of Secondary Education will be eligible.
5.3 Scholarships will be p’aié to the students whose parents'/guardians’ income from all
sources does not exceed Rs. 2,50,000/- (Rupees Two lakh Fifty thousand only) during the
last Financial Year. Income cerlificale is reduired to be taken once only Le. at the time of
admission only o sourses which are continuing for more than one year. The income
certificate shall Se issued by the Authority as decided by the State Governmeni.

5.4  The ceiling on age Himit for admission as regular student in different classes should
be decided by coricerned Institutions. ,

58 Candidales who, afler passing one stage of education are sludying, in the same
stage of education in a different subject e.y. Intermediate Science afler intermediate Ans
or B.Com after B.A. or M.Ain one subject-after M.A in other subjects will not be eligible.

58 Students, who pursue thielr studies through correspondence/online courses, are also
aligible. The term correspondence Includes distant apd continyous educalion for courses in
Central/ State Universifies only. Non-réfundable fees shall be haid and no academic
allowance will be paid. ' ]

57 Al the children of any parentfguardian will be eniited to receive benelfils of the
schame,

8.8 A scholarship holder unider this scheme will not hotd any otlver scholarship/stipend.
If awarded any other scholarship/stipend, the student can exercise hisiher option for either
of the two scholarships/stipends, whichever is more beneficial to him/her, and shéuld
inform the awarding authority through the Head of the Insiitution aboul the option made. No
scholarship will be paid to the studenis bnder this scheme from the date he/she agcepls
another scholarshipistipend, The student ¢an however, accept free lodging or a grr‘-am of
ad-hios monetary hélp from the Siate Governmeni or any other source for the purchase pf

Page § of 18



Post Matric Scholarship for SCs: Sch eme Guidelines. :

books, equipmeh{ or for meeting the expenses on hoard and lodging. in additioh to the

scheiaréhip amoun paid under this scheme.

59 Al seats filled through arbifrary and. non-transparemt processes (including

management qubta, NRI quota, spot admissions efc ) without following the‘ menl-criteria as

decided by the State Government are not eligible for these scholarships. The fees claimed
~ agains! management quota seats, sput admission seal in any Institulion {University will not

be reimbursed. In case of any {:ontr'adiction on the classificalion of seals or non-clarity on
" the ciassiﬁcéﬁnn of seats in the State!UT, the following criterta may be followed: '

i) lithere is no arbitrariness/ discretion in the admission process and the fee for
the course is fixed by the Fee Fixation/Fae Raﬁohalizalion cammittes set up
by the competent authority, the said seats may not be considered as the
Management Quota Seats. However, the State Govemments may  safisly

_ themselves of the following belore release of scholarships:
i, That the applicants ¢laiming the scholarship have besn admitted. through
a lransparent progess which invelved calling of applications through
adverlisements, preparalion of ranks, selsction of pandidates on merit fist,
and publication of selection st and others as déemed fit by the State
Government;
H That the fees for ¢olrses are duly apbroved by the Fee Fixatlon/Fee
Rationalization Cormmiftee set up by the competert authority,
510 Students shall be encouraged 10 have Aadhaar linked Bank accounts to facilitate
payments through the Aadhaar Payment Bridge.

8. Role of the State Governments

6.1  Although many SC sludents have availed benefits under this scheme and have
occupiad high posilions. in the sosiety, stilf the Gross Enrolment Ralio (GER) of 8Cs in
higher education {23.0%) legs behind the national average (27.0%). It is-the endeavour of
the Government 1o raise the GER of SCs in higher sducation frotm 23.0 % to the nalional
average in the next five years. Similarly, the GER in Senior Secondary edusalion of 5Cs
has io Increase from the current 55% to the national average in the next five years,
Towards this end, special focus of the implemenling agencies is required to achigve the
goal,
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B2 Al the ST studerits wifh aniiial income of up to Re 2,50 1akh pér annum would be
‘eligible under the scheme. However, the State Government will additionally make spécial
efforts to identiy the poorest households from various sources and enroll the eligible
students under the scheme: in-a tigsion moede, Further, hese students would be monil{:rec#
on regular basis so that they confinue with their studies. Such studerts shall include (i)
sludents. from SC households with thres or more deprivalions as per SBECC-2011 i)
students from SC 'househoidé where one or both the parents are illiterate and (iii} the
" students whc have passed 10th standard from a Blale Government! Municipality/l ocal
Body school. In this regard, Statesl) Ts will launch special camipaigns 1o idenlify and cover
such students, |

6.3  States/UTs may adopt methodology suitable to thé local condilions for identification
of sush students eg. SC majority districtsiblocksivillages may be taken first for
identification of podrest-students o students leaving class 10%or 12* class may be tracked
in assoctation with the education department ar data emanaling from other Central/State

schemes indicating the: dropouls. rates o other sources as deemed fit. Every Slate

Government shall undeifake a campaign every year in March/April to identify such
s_tude,rvd& and mentar them to enrol and avail schalarships. Such students will be heiped far
identification of courses also as per thak skills.

8.4 Awareness diive shall be undertaken by the State Governments/UTs aboul the
scheme through the Gram Panchayats Notice Boards, school commitiees, and discussions
in the parent-leacher associafion meetings and other public awareness measures, in order
o extend its coverage and also minimize any misuse by unscrupuious elements,

8.5 The States are required to take up identification of the students for fresh enroiment
by taking up systematic drive. covering all the higher secondary schools and encouraging
the pupils who have dropped owt after Class 12th to come back to higher edutation.

88 It is essential that the fresh enrolments lo the exten! possible are made in the

courses which are having employment potential. For this purpose, the State may do an
exercise in consultation with the Higher Education Deparimant of the Stale Government,
and the Slate Skill Mission for identilying courses which would imiprove the smployment
polential of the students, |t is strongly advised that fresh enrclment may be made in these
courses. Such skill courses should be |ong -term courses with periodicity of af least 1 vear
and conducted by the institutions as per Para 4 of the scheme guidelines. ‘

6.7,  Slate Government will ensure thal the beneficiaty, at the time of admission, applies

for the schaolarship atse. In this regard, the State Gavernmenl may open facilitation centers
Page 7 0f 1B

P



Post Matric Scholarship for SCs: Scheme Guidelines

of nominate a no-dai officer in the educational institutions so that the entry inte the student
database for renewals and fresh admissions £an be donein a stipulated. timsframe.

6.8 The Slale Governmaents shall put in place a scholarship porlal that has all {ealures a5
presetibed in para 13 of these guidelines and share the data on a real-lime basis with the
Cenlral portal. ' -

6.9 The Stale/Central Government shall have robust maniloring sysﬁems including field
fnspections, soc:ai audits, data analyncs elc. g0 thal tsme!y payments are made o eligible

" beneficiaries. :

6.10
all courses

States/UTs shall ensure that Fee Rationslization/Fixation Commilteas are set up for

7. Components of the Scholarship

7.1

COUrss -

The scholarship includes the following components for the complete duration of the

i. Compulsory non-refundable fees including tuilion fes. as fixed by the Fee
Fixation/Rationalization Commiltee of the Blate Govarnmant

i. Academic allowance

I Category of couises. R B e
' - Hostellers | Day Scholars
“Giowp 1. Degree and Post Graduate’ level 13500 7000
| profassional courses '
{ Group 2. Other Professional Courses leading to | 9500 8500
_Dggree Diploma, Certificate ) o L
! I Group 3 Graduate and Post Graduate colrses rsnt © 6000 3000
I | sovered under Group ! & Group it e SR
Gmup 4: All poslvmamcuianon ePost Class X level} 4000 2500
; non-degres courses S T PO e

Note 1. Ten percent exira allowances shall be provided for Diify_ang sludenls.

Note 2. Studenis pursuing CA. JLC WA, 1.8, 1.C.F.A, shall be treated as day scholars for
the purpose of academic aliowance. Students studlying through correspondencefontine
courses shall not be eligible for academic allowanice.

Mote 3. The academis allowance as gbove shall be applicable from the year 2024-22. For
the year 2020-21 the allowances as applicable under the garlier guidelines shall dpply.

Page Bof 18

24




Post Matric Scholarship for st: Scheme Guidelines

7.3  The Academic’ Allowance ‘Wil ‘be Tinked with the Cansumer Price Index Number fdr
industrial workers. The Annual increment will be applicable w.e:f. Aprit of each year and
will be based on Indéx for the period Jariuary_-Deeembéf of the preceding year. The first
revision would bé applicable w.ef: Apit, 2022 and in this regard Deparirant will issue
separate orders an Annual basis.

7.4 The Slate Govammenis m',ay( If they so decide, top Up the academic dllowance from
their own resources, '

8. Freeship Card and process for issue

8.1 All eligible students shall be entitied to take admission in the Institutions without pre-
payment of tuilion fees and hostel fees as per the Scheme Guidelines. To enable this, a
FREESHIP CARD will be issued by the SBtate Gavernment to the eligible students, as per
procedure detailed below. This Freeship card shall make the-student eligible to siudy in the
institufion withouwt pre-payment of the fees, and on the condition that as and when amount
is reieased_io the student's adcount, the institution would be Intimated to collect the same
from the student. ‘

8.2 The student shall, well before the expected date of admission, register for issuance of a
Freeship Card on the respeciive scholarship portal giving the details like the Aadhaar
number, the name of the course in which hefshe wants to take admission {e.g. MBBS,
B.S¢., Class X! ete.) and an underlaking that the institwlion's charges wolld be paid within
7 working days-‘fmm the dale of receipt of the scholarship amount in histher account. For
the purpose of registration of Freeship Card, the portals shall remain opan throughoul the
yaar.

8.3 The varification of the income, caste and merit delails should be automalically done
from the databases which are linked online for insiant verification. The process should ba
enfirely paperless. Until the above system is brought inlo effect; the dotuments may be
* stanned and uploaded which include: passport size pholograph, copy of each of ihe
cedificates for diplema, degree ete. in respect of all examinations passed, Casta cedificate
duly signed by the authorized officer, valid ihcome ¢ertificale issued by the competent
authority as prescribed by the State Govt. elg,

8.4 Afler the registration ‘on the Portal, if the student is found eligible, all States/UTs will
© gomplete the verification process within 30 days from the receipt of the regisiration request
from the students ‘énd issue the Fregship Card through the 1T portal, menlioning the course
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for which application is made so thal the sligible students.are not denied agmissions due fo
delay in depositing tultion fees. it should be possible for the student to déwnload the Free
Ship Card from the portal itself, Once com_plete digilization of all the required cerlificates is
done, such Freeship Card shall be- automatically generated immediately on. registration, if
the student is found eligible. ,

8.5 The Freeship Card shall contain the delails given in Aanexure-1, and shall be digitally
sigﬁed. For the purpose of sdmissinn, the Freeship card will remain valid for period of one
“yeéar from the date of issue. o )

8.8 If a studernit wanis.ic- change hisfher course before taking admission in an institution, ha
can do so by ingging on IT portal and a fresh Freeship Card shall be issued automatically
for all gligible students.

8.7 In case of renewal students, there shall be no need for fresh registration for the
Freeship card and a card once issued to him/her shall be valid for the enfire duration of the

COourse,

8, Application for Scholarship and Verification

8.1 Applic:'atjon-on—the—déy-mf»admissican: The insthutiohs shall étisure thal @l studenls
admitted (o their institulion and having Freeship Cards issued as detailed in para 8 of these
Guidelines, apply on the {1 portal for the scholarship on the same day as. the date of
admission into the institution, . _ ‘
9.2 On the day of admission itself, the inslitution shall verify oj the scholarship portat that
the student has taken admissieh in the instilution with the samé‘ course as mentiohed of
the Frae ship card and 15 now a bonafide sludent &f the instih}tion.. .

9.3, In case of renewal sludents, the siudent shall be aule-renewed based on the
attendance and confirmalion from the inslitutioﬁ of tha student having bean promoted to
the next class and having joined back the same course as hosteller/day scholar, as the
case may be.

10. Funding Pattern of the Scheme

101 There will be a 60: 40 sharing ratio between the Centre and States {90:1.'0 in case of
North Eastérn States) of the average demand for the scheme for three year pariod 2017-18
to 2019-20 (1o be considered as the base period), with & 5% overall annual ifcrease each
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year in the Central assistance for all Siates put together in absolule. terms w.rt. base
period. The above shall be applicable from 2020-21 onwards and the scheme will be
continued uplo the financial year 2025-26. '
10.2 Thus, for the purpose of determining the demand for the vear 2020:21, the average:
demand of 2017-18'16.2018-20, or tive asinal demand for 2020:21, whichever is lesser, will
be considered for #ach Sta'iefL_}T-,' For subsequent years i.e 2021-22 & ophwards, the
Central assistange for all States put logether will be fimited by & 5% anriual increass over
' the average démand for the scheme for the base period of 2017-18 to 2019-20, which shall
be ensured by the Project Appraisal Commitlee (PAC) while appraising the States’ Annual -
Activn Plang. The Minlstry will have the flexibility of adjusting the dllocation of funds
belween the States subject to the total allocation approved, without disrupling the 60:40
sharing ralio between the Centre and the States. '
10.3 if the total fund requirement is over and above the annual 5% fimil, the cenbal share
Wil be limited 1o that.and the additional requiremenl of funds, if any, shall be met by th?a
State Govarnments from their own resources.
10.3. Al the State Governments and Union Temilory Administrations implemeniing lhe
stheme will maintain the data of all the beneficiaries on their online portal and will distingtly
mention the amount of scholarship wider varous componenis as meniémned in the -
Scheme.

11. Payment Mechanism

11.1 The enlire scholarship amount - both from the State and Central Government -
including the fuition fees, academic allowance and any other adriissible allowance will he.
pald directly into the account of the students ONLY through DBT preferably. through an
Aadhaar Pased Payment Sysiem (Aadhaar Payment Bridge) from 2021-22. The States
shall preferably release the payments through PFMS System so that the accounts of the
sludents are not required 1o be validated again, -
11.2 Stariing fi’{‘)ﬁ; 2021-22, the Cantral share in the scheme would also be released on
DBT mode directly into the bank accounls of the studenls, after ensuring that the
concemed Siate Government has released their share,

11,3 All the States/UTs/Centre would adhere 4o the following timelines fof processing of the
applications and release of stholarship amounts:
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o The scholarship portals wolld remain open threughout Ethe yedr 50 that all eligible

sibdents can redister for tha Freeship Card éﬂd apply for the scholarships.

o Disbursal of scholarships. for all applications (fr;es-hirenefgsfarsz) shall be-made in pna

instalment =5 per the following schedide:

‘Dites of receiving of | Date by which Stale share | Dale by which Central-share (50%: |

apphcatlons (40% 10% in ¢ase. of NE, { 80% in case of NE States) should
- ] Slateg) should be releasad | be reieased L
From 1 April fo 31% | 15" August -ag® August
duly ‘ e N e e gt
From 1% August, to | 30" December 26" January

30" November B NS
Frem 1 December to | 28" F ebrisary 1_.5"‘ Mawh

: 31% January® ; ' o
Frcwn 19 Febroary m W|!h 75 days of apphcahon Waihm 20 days of appilcahoﬂ
L3 March® :

‘Pédai shall femain o Qpen cmly for submission of & apphcalmns for schoiaishtps for cousses
where admission is after November,

11.4 Thera shall be no delays in payntent of the scholarships, Fbr this purpose the Siate
shall ensure that their installments are dishursed 1 the studenis by the: ﬂmehnes defined in
previous paraso that the Gentral share can also be released in fime.

11,5 The Ministry of Social Justice vide notificalion number 428 dated Feb,16,2017 has
notified Aadhaar as identity document under Section 7 of Aédhaar Act 2018 for all
Scholarship Sthemes w.e f. 16" February 2017,

116 The authentication hrough Aadhaar would be compulsary at the time of renewals, if
not provided earfier at the time of admission. f

12. Duration and Renewal of Awards :

12.1  The award once made will be payable up to the completiofi of the course su-bj_ect 10

satisfactory academic performiance and attendance of 75% in eéefy academic year. The

-atlendanceé will be verified through Aadhaar based atlendance Sysjem’.

12.2
award may be renewed subject lo production of medical cedificate from prescribed

if a scholar is unabie to appear In the arirual examination owing 1o iness, the

authority and acceptance of the same by institufion /college.

" 12.3 1, acpording to the Regulations of a Universityinstitution, a student is promoted to the

next higher class even though hefshe may not have actually ;iasséed in lower olass and is
1 Page 12 of 18
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required lo take examination ‘of the junior class again aftef sémietime, he/she will be
entitied to scholarship for the class 1o which he/she is promoted if the student is stherwise
aligible. for scholarship. Further, in case a student fails in any class and then again joins the
same class as a regular student, he/she will ba eligible for seholarship for one additional
year or the actual perled, whighever is lower,

13. IT Framework _
131, The scheme shall be run on an online platform with robust eyber security measures
that would assure lransparency,. accountability, efficiency, and timely defivery of the
assistarice without any delays. The National Scholarship Porlal {(NSP} would be suitably
madified for this purpose.
‘i3.2. If any State is already a running onling porlal that fulfils all the taid down
parameters, they tan continue with it, but share the data on real-time hasis to the National
Scholarship Portal or any other porial as specified by the Department of Social Justice &
Empowsrment in due. course through instryctions for enaliling constant moniloring,
Therefore, all States/UTs implementing the scheme will migrate to online prccévssing of
disbursal of scholarships, where not already done, The scholarship portal should
mandalorily have the following features:
a) The T portal shall be inlegrated with the AISHE/UDISE portal for. pulling the data
about the institution in which the studént has taken adrission. .
b) At the lme of registration for Fresship Card, every sluden! should provide an
Aadhaar ID/Aadhaar EiD and other alleinative form of 1D as per this Ministry's
notification no. 428 dated 18.02.2017 which will enable elimination of duplication
and false elaims. The Aadhaar authentication is mandatary in case of renewals, if
not provided at the time of admission. The Aadhaar number entered by the students
should go through demo-auth on redl-time basis before allawing eritry inlo the
registration portal,
¢} The Siates shall undertake fool-proof verification of the élig'libifity‘ caste status,
Aadhaar identification and bank account details on the oniine portal.
d) There shall be no upload of any documents or any cerlificates into the system. All
data should be auto-verified by linking databases through digilocker or any such
) Page 13 of 18
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mechanism, such as {i) school boards' results, incfuding the CBSE/ICSE along with
the ceftificates maintained by them; (i) database. of income certificates, doemiclle
and caste cerlificates issued by Stale/Mistrict Administration. and (#1) databases
maintained by the Universilies and Collages,.using Aadhaar nufmber as the link.

All verification process of the sfudents should ba done wusing the -abnvé
authenlicated databases automatically using the digital process with fittle or no
manuai intervention. Thare should be no syslam of venficalion by the insliutions or
even the dis’irict level officers.  Till such lime such a system is pul in place, the
manual verification shall be completad within 30 days from the date of application,
with @ proviséérs for 'presumed approval' if the same is nol completed within 30 days,
A suitable system will be put in place for lakirig Aadhaar based sttendance system

* which is non-intrusive and automatic. Till sueh a system is finalized by the Central

.

g

h)

Govt., the institulion shdll upload thé altendance of the schdlarship holder every
month in the Altendance module that would be deveioped in tha IT system.

There shall be no system of calling for the bank account details of the students and
authenticating it. All paymenis should preferably go through Aadhazr Hased
Paymenl System (APB - Aadhaar Payment Bridge) after checking the Aadhasr
number with the NRCI mapper, A

The renewals should be automitic based on promolion to thé nexl class and having
the required attendance, subject to confirmation of tha sltident having joined back
the same course as hosteller/day schelar, as the case may be. There should hot be
any reguireiment for the siident to apply for renewals.

A performance module to monitor the prograsé. of student as well as parformance of
the institulion should be suitably designed and incorporated. ) '

Apart from this, thé States shall maintain a complele database of the beneficiaries
under  various ctﬁer scholarship schemes 1o ensure ‘d'e-dUpIicalian of the
benaficiaries, _

The portal shall incorporate an online grievance redressal mechanism finking all the
authorifies responsibie for implementation on the scholarship portal,

There shalt be a provision indicating the students of the poorest households, as per
the pararmelers provided untderthe Schéme, selecled for scholarship,

m) The portal will make arrangements so that the sfudents, once declared blackiisted,

may not be able to apply for scholarship again.
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i

14, Annual Action Plan

14,1  Every participating State/UT, an or before- 28" February of the preceding ysar, will
prepare a Stala fevel Anpual Plan for the PMS-SC -gchems. In case the State has any
ofher iniliative on similar lines to PMS-8C, this may be mentioned separately in the Actioi
Plan. The Action Plan should give clearly the _]tafg.ets; eligibility, proposed coverage
separately for poorest households, processes for identification, idén;liﬁ:calion of courses
having amployment polential, 'systiemé for monitoring ete. ' '

142 The Department will constitute an Project Appralsal Lommitles lo appraise and
approvs the Annual Action Plans. These plans would be apprai‘sed at the Centre and the
ouflay for each State would be finalized bafore 15" April, of every year as per the annual
increase indicaled under the funding pattérn. The constitution of the’ cammittes will be

informed through separate instruelions,

18, Performance of the States/UTs

15.1 The perfonnance of the Stales/UTs would be measured annually on certain
parameters like (i) paymenis as per the given time schedule (il) coverage from the poorest
households {iii) academic outcomes of the scholarship-holders. (iv) lmplémenlalion of
Aadhaar based allendance (v) Digitization of various certificales required for determining
eligibility elc.

16.2. The States/UTs would be ranked on the above parameters and lop psrforming
Stales will be awarded, The details in this regard will be prepared afier consuliations, and
will he shared through instructions in due course,

16.  Announcement of the Schemeé by States/UTs

161 Al the State Govemmenis/UT Administrations will announce staring from April, the
details of the Schame find invite’ applications by issuing an advertisement in the lesding
newspapers of the State and lhrough their respective websiles/ Scholarship portals and
other modes of media; The applicant should submit the completed application ‘io the
prascribed authority on the portal specified for this purpose before the last date prescribed

for receipt of abpllcati‘oﬂ‘s.

17.  Process of Reglstration and Aﬁp!ic’:a’tiea for the studeént
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17.1 The student shall, well before the expected date of admission, register on the onfine.
on scholatship portal for issue of a Freeship Card as detailed in Para 82 of lhese
Guidelings. ‘ :

17.2 On admission to the institution 1o ‘& course mentioned In- the Freeship Card, the
student shall apply, on' the day of the admission itself, for scholarship, giving details of the
Freeship card and the course and institufion admitled 1o.

17.3 Students continuing their courses for which they have already been sanclionad
“scholarship in the previous year. i.e. renewal students, shall, be automatically renewed for

schofarship as detai!éd jn para 8.7.

18. Evalyation/Social Audit and follow up action

18.1. Theré shall be thorough evaluation of the outcomes of the scheme in regular
intervals lo ascertain the effectiveness of scheme implamentation and for Iracking the
progress of the students. This may irclude conduct of social audils once a year, annual
third-pany evaluation, and hal-yeaily sélf-audited repons from sach instilution.

18.2. The social audits are to be conducted by the Social Audil Units of the State
Governments formed by the Ministry of Rural Develpprent, Govt. of India duly meeting the
cost from the administiative cost-of the scheima. ‘

18.3. The Stale Government shall alse set up 3 robust monitoring mechanism for
monitoting the academic progress of the studenis enrolled to the scheme.

18.4. The studenis who are found to be lagging behind should be provided remedial
coaching so that their asademic outcome shall not bé less than fhe average acadeniic-
outcomes. The Stale Action Plan should conlain clear provisions for this.

18.5, in order to ensure proper accountability, physical verifications at vatious levels viz,
- Block/Districl/Stalg levels shall be done by the States/UTs covéring al least 10% of the
instituﬁbhs!studgnts. chosen randomly through an algorithm, All private institulions offering
courses at the level of graduation or above shall, however, be mandalorly inspected
annually.

19. Adminisirative Charges

18.1. The administrafive cost for administration, mohitoring and evaluation shall be fimited
to 1% of the annual outlay.

18.2. Each Stale/UT shall préjéct the requirement -qf' funds for undertaking the monitoring
of the implementation; in #ts Annual Aclion Plan: [n case, funds. are requited for Book,
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these may be indicated under the Administrative charges. This would be considered by the '
PAC, enisuring that the tetal outflow on this count doés not exceed 1% of the annual outlay. '
19.3. The PAC shall give first priorily in approving administrative charges for development
of IT infrasiructure, setting up of Technica! Supporl Graup cum Picject Mohitoring Unit at
the Cenfral!State fevel and social audils.
20. Mechanisim for redressal of grievances

20.1. There shall be an online grievancé redressal mechanism linking: all the authoriies
- 'responsihie for implementation on the snho!arship portat,
20.2. The sludent shall be able to lodge a grievance either through the portal or by a
mobile app.
203, Every institution shal have a-Grievance Redressal Officer (GRO) who is responsible
for entertaining the grievances and resolving them i)y following up with the appropriate
authority,
20.4. The non-resolution of the grievance at the instilution level in a given lime frame shall
automatically be escalated to the districl and later to the State level for resolution,
21. Other Conditions for the Award
21.1. if a student is found \p have obtained a scholarship by false statements. his/ her
acholarship will be cancelied forthwith and the amount of lhé scholarship paid will be
recovered, al the discretion of the ¢concerned State Government. The studemnt concerned
will be blackhsted and debarred for schiclarship in any scheme forever,
212, A scholarship ewarded may be cancelled if the scholar changes the subject of the
course of study for which the scholarship was originally awarded or changes the institution
of study, withott prior approval of the State Governmant. The Head of the institution shall
reporl such cases to the Stale which will slop payment of the scholarship money, The
amount already paid may also be recovered at the discretion of the Siate Government.
213 A scholar is liable o refund the scholarship amount at the discretion of the State
Government, if during the course of the year, the. studies for which the scholarship has
been awarded, is discontinuad by him/hear. '
214, The provisions of this scheme can be changed at any time at the discretion of the
Governmeni of India,

Bikghpend
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ANNEYURE AT
Government of India
' ~ Ministry of Tribal Affairs
GUIDELINES

CENTR LLY S

- NEEDY %CHEDULED TRIBI& STUDFNTS‘ STUDYING IN {,L‘\‘;‘;LS IX &X

(EFFECTIVE FROM 01-07-2012)
1. BACKGROUND.

_ Article 48 of Parl IV ("Directive Principles of State Policy”) of the
Constitution enjuins upon the Siale lo promole with special care the educational
and economic interests of the weaker gections of the people, in particular, of the
Scheduled Castes and the Scheduled Tribes. Article 3B{2) of the same Parl also
enjoins upon the State to minimize inequities in income and to endeavor to
eliminate inequalities in status, facilities and oppoﬂunities nol gnly amongst
individuals but also amongst groups of people residing in different areas or
engaged in different vocatians.

2. OBJECTIVES

Objectives of the scheme are:

(8}  To support parents of 8T children for educalion of their wards studying in
classes IX and X so that the incidence of drop-out, especially in the transition
from the elementary to the secondary stage is minimized, and

(b)  To improve participation of ST children in classes IX and X of the pre-
matri¢ stage; so thal they perform betler and have a better chance of progressing
to the post-matric stage of education.
3. SCOPE

Scholarship under the Scheme will be avallable for studies in India only
- and will be awarded by the Government of the State/Union Territary to which the
applicarit belongs i.e. Where she/he is domitciled.
4. CONDITIONS OF ELIGIBILITY
iy  Student should betong to Scheduled Tribe

{iy  Her/his Parents'/Guardian's ihca’me should not exceed Rs, 2.00 lakh per
annum.



iy She { he should -not be getfing any other Centraliy-funded Pre-Matric
Scholarship.

{iv)  Shel he should be & yegular, full time studeni siudying in a2 Government
Schoal or in a Schodl recognized by Govt, or. 8 Central/State Board of Secondary
Edugation.

(v)  Scholarship for sludying in any:class will be available for only one year. [f
a student has to repeat a class, she / he would not get scholarship for that class
for a second (orsubsequent} year.

5. ANNUAL PARENTSYGUARDIAN'S INCOME

Scholarships will be paid to the studenis whose parentslguardians
income from all sources does not exceed Rs. 2,00,000/- (Rupees two Jakh
only) per annum.

NOTE 1: So long as either of the parents is alive, only income of the parents, as
the case may be, from all sources has to be taken into account only and of no
other ‘member even though they may be eaming. In the form of inceme
declaration, income is to be declarad on this bagis, Only ity the case whete both
the parents bave died, the income of the guardian who is supporting the student
in hisfher studies has to be taken. Such students whose parent's income Is
affected due fo unfortunate death of one of saming parents and resultanily
comes within the Income ceiling prescribed under the scheme, shall become
eligible for scholarship, subject to their fulfilling other conditions of elfigibiiity, from
the month in which such sad incidence takes place. Applications for scholarships
fram such students can be considered even after lapse of last date of receipt of
applications, on compassionate grounds.

NOTE 2: House rent alfowance received by the'paréntsof a student shall be
exempted from the.computation of ‘income’ if the same has been permitted lo be
exempted for the purpose of income tax.

NOTE 3: Income certificate is required to be taken once only f.e. al the time of
admission 1o courses which are continuing for more than one year.

6. VALUE OF SCHOLARSHIP

The value of schoiarship includes the following for complete

duration of the course:-
{1 scholarship and other grant,
(i)  additional allowanee for students with disabilities studying in
private un-alded recognized Schools.
The details are as follows:

Rates 'of scholarship and other grant will be as follows:



.(iii)

Tiem S ' Day

Additional Allowances for ST students with disabilities studying in

private:unaided Schools

Under the Centraliy-sponSBred Scheme of ‘Inclusive Education of the Disabled
‘at Secondary Staga {IEDSS) 1mpiemented by the M/o HRD, assistance
@Rs.3000/- p.a. is alfeady being given under its “Student Criented Component”
to students with disabilities studying at the Secondary stage in Gowt., local body
and Govt. aided schools. However, students in un-aided schools are not covered
under IEDSS. Therefore, ST students with disabilities , studying in classes IX &
X in private un-aided recognized schools, will be ehqibie for allowances under

this Scheme, as follows;

Note: The disability as defined under the Persons with disabiliies {(egual
opportunities, Prolection of rights and {ull participation Act, 1895) Act has o be.

Hostellers
- Scholars o
‘Scholarship for 10 months. ' 150 350
{Rs. per month} - K '
Books and Ad  hoc  Grant 750 1060
{Rs. per anhum) N

Allnwances for students with disabilities studying in| Amount
Private un-aided Schools : {(in Rs.)
{iy Monthly Reader Allowance for Blind students

160
(i) Monthly Transport Allowance for shidents with 160
disabilities (as defined in the Persons with Disabiiities Act
1885), if such students do not reside in the hostel which is
within the premises of the Educational Institution,
(i) Monthly Escorl Allowance for Severely Disabled (i.e. 160
with B0% or higher disability) Day Scholars/Students with
low extremitydisabitty »
(v)_ Monthly Helper Allowance admissible to any 160
employee of the hostel willing to extend help Lo a severely
orthopedically handicapped student residing in the hoslel
of an Educational Institufion who may need the assistance
of g helper. :
(v}. Monthly Coaching Allowance to Mentally Retarded. 240

and Mentally ill Students

certified by competént medical authority of the State Govt./UT Administration.

7.

SELEGTION OF CANDIDATES




(I} Al sligible Scheduled Tribe candidates will be.given scholarships as
prascribed in this scheme

(i}  Candidates belonging to one Staté but studying in another Stale will be
awarded scholarships by the 3Stale 10 which they belong and will submit théir
applications to the compelent authorily In that State.

'

8, DURATION AND RENEWAL OF AWARDS
(i) The scho[grship will be payable for 10 months in &n acaderic year.

(i) The award once made will continue subject 16 goad conduct and
regularily in atlendance. It wir[ be renewed for Class X after the student passes
Class IX

9, PAYME?QT OF SCHOLARSHIP

iy  Scholarship is payable from 19 Aprl or from the month of admission,
whichever is laler, to the manth in which the examinations are completed, at the
end of the academic year, provided lhat if the scholar secures admission after
the 20™ day of a month, the amount will be pald from the month foliowing the
month of admission.

1)) In case of renewal of scholarship, Il will be paid from the month fallowing
the month upto which scholarship was paid in the previous year.

(ity ~ The Government of the Stale/Union Terdtory Administration, to which
they belong. in accordance with the procedure laid down by them in this regard,
will pay the scholarship rionegy to the selecled students.

10, CONDITIONS FOR CONTINUATION OF THE AWARD

{0 The scholarship is.dapendent on the satisfaclory progress and conduct of
the studenl, if it is reported by the Head of the Institution/School at any time
that a student has by reasons of his/her own act of default falled lo make
salisfaclory progress or has been guillty of misconduct such as resorting 1o or
participating in strikes, irregularity in attendance without the permission of the
authorities concerned ele., the authority sanctioning the scholarship may elther
cantal the scholarships or stop or wi!hhofd further payment Jor such perlod as #
may think fit.

(i}  if a student is found to have obtained a scholarship by false statements,
his/her scholarship will be cancelied forthwith and the amount of the scholarship
paid will be recovered, al tha discretion of the concerned State Government/ UT
Admiristration. The student concerned will be blacklisted and debarréd for
scholarship in any scheme forever.

I(iii) A student i liable to refund the scholarship amouril at the discretion of

the State Government/ UT Administration, if during the course of the year, the
studies for which the schotafship has been awarded, is discontinued by him/her,
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GOVERNMENT OF INDIA
MINISTRY OF TRIBAL AFFAIRS

SCHEME OF POST MATRIC SCHOLARSHIPS TO THE STUDENTS
"BELONGING TO SCHEDULED TRIBES FOR STUDIES IN INDIA

REGULATION GOVERNING THE AWARD OF SCHOLARSHIP
(APPLICABLE FROM 01-07-2010)

L OBJECT ‘
The objective of the scheme is to provide financial assistance o the
Scheduled Tribe students studying at post matriculation or posl-seconddry stage to

enable them (o complete their esucation.

. SCOPE

. These scholarships are avallable for studies in India only and are awarded by
the Government of the Stale/Union Tem’tor‘y Administrativn to which the applicant

aslually belongs L.e. whare potmanently seitled,

i CONDITIONS OF ELIGIBILITY
{H Thae scholarships are open te natlonals of India,
{i{,  These schofarships will be given for the study of all recognised post

matriculation for post-secondary courses pursued in recognised Institutions
with the following exceplions '

“Sshg%ﬁ.fsmps are nol awerded for laining courses ke  Adfrcraft
Malntenance Engineer's Gourses and Private Pilot Lience courses,
courses at Tralning ~ Ship Dufferin {Now Rajendra), courses of training at
the Miiiiar_y Ceiiége, Dehradun and courses at pre-gxamination fraining

cenires of all India and State Jeveis.®
ity Only those candidates who belong 16 Scheduled Tribes so specified in relatlon
to the State/Union Terdtory lo which the applicant actually belongs {i.e,
permanently settled) and who have passed the Malricutation or Higher

]
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{iv)

{vi)

(vi)

(wiil)

{ix)

{x)

Secondary or ahy higher examination of a regognized University or Board of
Becondary Education, will be eligible, :

Candidates viho after passing one stage-of education are sfudying in the same

stae of sducation in 4 different subject &.4. 1.S¢ afler LA, 6r B.Com afier B.A,
or MA, in other subject will not be eligible. .

- Students who, after having completed their educational career in one

professional line, wish to study for eﬁotherproféssmn e.0. LLB after B.T /B.Ed,
will notbe eligible. From the academic year 1980-87, however, studies in two
professional courses are sllowed,

S‘tudenté slisdying in Class X! of Higher Sscondary Schools which have a
continues schoeol course of 12" class will not be eligihle. However, In cases
where the X class examination of such courses is treated as gquivalent to
Matriculation and. students after passing tenth class can joln other courses,
such students will- be trealed as post-matric students and will be eligibla for the
award of scholarships. ‘

Students pursuing post-graduate courses in medicing will be eligible if they are
riot allowed lo practice during the period of their course.

Students who after failing or passing the under graduate/posl-graduale
éxamingtions in Arts/Science/Commerce join any recognised professional or

technical ﬂeriiﬁcale!dip!mé!degree courses will be awarded scholarships if

otherwise aligible. No subsequent failure wilt be condoned except courses in
G_mup ', and no further change in the course will be allowed,

Siudents: who pursue their studies through correspondence pourses are also
sligible. The term correspondence includes distant and continuing education.

. Employed students who take léave without pay for the entire duration of the

eourse and study as full time students will be eligible for scholarships.

From the academic year 1980-81, employed students whose income _‘

combined with the thcome of thelr parsnts/guardians does not exesed the maximum

prescribed income celling are mads -eligible to post-matric scholarships to the ex_teﬁl

of relmbursement of all compulsotily payable non-refundable fees.
. 3 :
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(xi} Al children of the same parents/guardians wifl be enlitled 1o recelve benefils.of
the scheme, .

{xi) A scholarship holder under this scheme will not hold @ny other
scholarship/stipand. if _éw‘srdeci any sther scholarship/stipend; the student can
exercise histher aplion for either of the two scholarships/stiperids, whichever is
more beneficlal to him/her and should inform the awarding authority through
the Head of the Inslitution about the obtion mads, No seholarship will be paid
to the students under fhis. s'cheme from the dale hel/she accepts another
scholarship/stipend. The sludent can however, aceept free lodging or a grant
or adhoe monetary help from the Stale Govefmment or any other source for
the purchase of books, equipment or for meeting the expenses on board and
lodging in addition to the séholarship amounl paid uhder this scheme.

{xiii} Students who have already received céa;éhing in any of the pre-examination
trainlfg cenlres with financial assistanice from the Government will not be

eligible,

NOTE 1. Sinoe it is clearly mentioned under the item Il {condilion of eligibility) of
these regudations. that the scholarship will be given for the study of all recognised
post-matriculation or post-secohdary courses pursued it recognised nstitutions, the
fist of courses grouped (/ to V] Is, thus, only Hustrative and not exhaustive, The
State  Governmenls/Union  Territory  Adminisirations are, thus, themselves
competent to decide the appropriate grouping of courses at their level as advised
vide Ministry of SJ & E's letter No.11017/13/88-Sch.Cell, dated 3.8.1989.

v, MEANS TESY ,
Scholarships will be paid fo the studenls whose parents/guardians” Income
from ait sources does not exceed K. 2,00,0004 (Rs. two lakh only) per anhum. .

NOTE1:  So long as either of the parenls {or husband in the case of married
unemploved girl student) is alive, only Indome of the parents/husband, as the case
may be, fram all so'u-rt:és'has to be taken inte account ard of no othér member even
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though they may be éarﬁing, In the form of incomie declaratlori, income .is 0 be
declared on this basis. Orly in the case whers both the parents {or husband in the:
sase of marded but doemployed ght student have died, the income of the guardian
who is supporting the student in his'her Studies has. io be taken. Such students
whose parenis' incomeIs affected dug 16 unfortunate death of one of eaming parents
and resultantly tomes within the income celling preseribed urider the scheme, shall
become eligible for scholarship, subject © their fulfilling other conditions of eligibity,
from the month in which such sad fneid‘ence takes place. Applications for
sgchﬂlarsﬁibs from -such students can be considersd even after lapse of lasi daté of
recelpt of applications, oh compassionate. grounds.,

NOTE 2: House rent allowance recelved by the parents of & student shall be
axempled from the computation of ‘income’ if the same has been permitted to be
exembled for purpose of Income-tax,

NOTE 3:  Income ceriificate Is required 1o be teken once only i.e. at the time of
admission to tourses which are continuing for more than one. year,

NOTE 4 The revised ihcame callings account for Consumer Price Index for
Industrial workers upfo Oclober, 2009. lncome Ceiling would be revised once in
avery two years linking it with Consumer Price Index for Industrial Warkers for the
month of October of the year, péeéedfhg the year of revision and will he mada

effective from April

V. VALUE OF SCHOLARSHIP

The value of scholarship includes maintenance allowance, provision for
students wilh disabilifies.. reimbursement of compulsory non-refundabie fees, Study
Tour Charges, Ihasis typing/printing charges. and beok allowance for students
plrsuing corespondence courses, for complele duration ‘of the course,
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The details are given below:-

# Maintenance Allowance:

A } " T TRate of Maintenance
L _ Allowance (in Rupees -
| Group Cotirses per month)
l f i : Hostellers Day
. Scholars |

2 {i) Degree and Posl Graduale level courses
imciudmg M. Phil., PR.D, and Post Doctoral ;4200 | 550

!

Group 1

research in Medicine {Afiopathic, indian and

{other recognized wystems of medicines),

‘ | Engineering,  Techniology.  Planning,
[ ¢ Archifeciure, Design, Fashlon Technology,
l | Aghiculture, Veterdnary & Allied Sclences,

| i Managemen, Business Finarnce
iAdministration, Compuler Science/
7 Applications.

(i} Commercial Pilot License (including
helicopter piol and multiengine  rating) !
COUrse.
(i) Fost Graduate Oiploma courses in
various  branches of  management & i
i medicing. ' ‘
{iv) CANCWAISHACFA. slc, i
l(v) M. Phil, PhD. and Posl Dootoral l
: Programmes (D.‘ Litl,, D.8e. elc.) = : l
a) in existing Group 1l courses .
5 = b} In existing Group lll courses f
| I(W)LL M,

S S

i
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[ Group Il

‘Management, Intsrior Decoration, Nulrition &

[®  Gradualel Post Graduate CoUrses |
| leading to Degrée, Diploma, Certificate in |
jaress like Pharmacy (B Pharma), Nursing (8B

Nursing), LLB; BFS, other para:medical |
tirancheg‘,lix.& rehabifitation, diagnostics 2lc.,

Mass Cammunication, Holel:Management & |
| Catering, Travel/Tourism/Hospitality

Dietetics, Commercial Afl, Financial Services
(e.g. Banking. Insurance, Taxatlon efc.) for
which entrance gualification is minimum Sr.
Secondary (10+2).

{iil ‘Post Graduale courses not covered
under Gioup-l e.4. MAM.Sc/M.Com,/
M. Ed./l. Pharma ete.

i

820

£30

[ Group Il

A other courses leading to @ graduale |
degree not covered under Group | & 1| e.g.
BA/BR S¢/B Com elc.

570

300 l

Group iV

Al postmatriculation  level non-degree

_courses for which entrance qualification is !

High School (Class X), e.g. senior secondary
cedificate (class. XI arid XIf}; both general
and vocalional stream,. IT] colrses, 3 year

dipioma courses in Polytechnizs, elc.

380

i

230

NOTE 1: Commiercial Pilot License Course {(CPL): CPL course is covered
undar Groupg ‘' The number of awards for CPL will be 10 per annum. The seleclion
of 10 ST students for CPL course will be made throtgh Direclorate Goneral of Civil
Aviatlon (DGGA). Applications for CPL course will be invited through agvertisement.
inlerosted 8T students may apply for soleclion for grant of scholarship for pursving
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CPL cowrse. Selected candidales shall be provided a maintenance allowance at
rates applicable to Group 7' courses e, Rs.7200/~ per month for hostelers and
Rs. 550/ per month forddy scholars, in‘addilion all compulsory fess, including flight
charges are 1o be provided as fee.

" NOTE 2 ¢ M.Phil and Ph.D courses are post-gréduation courses, Scholarship 1o
sugh stﬁden_is may? be paid at the rates of maintenance allowance for Group ¥ or 7'
dé&pending on the course under these groups. '

NOTE 3. Normally the lerm ‘Hostel is applicable b a common résidentiaf
building and a common mess for the students run under the supervision of the
educational insfitution’ aihoilies. In case the college authorities are unable to
provide accommadation in the college Hostal, an approved place of residence can
aiso be treated as Hostel for the purpose of this scheme. The place will be approved
by the Head of the Institution after due inspection and keeping In view the rules and
regulations laid down by the University, il any. In such case, a certificate to the effect
that the student is residing in an approved place of residence as he is unable tp get

accormmodation in the college hostel showld be furnished by the Head of institution,

it is furlher clarified that such deemed Hoslels should consist of such
accommodation. as is hired at least by a group of & {five) students living together,

usually with common mess afrangements.

NQTE 4. Scholars who are. entitled 1o free hoard and/or lodging will be paid

mainichance charge at 1/3" of the rate for Hostelfers
{l}  Additional Provision for ST students with disabilities

iA) - Reater Allowance for biind Scholars

Leve| of Course Reader Altowance {(Rs. Per month)
Group I, i 240
Group 200
Group (V' ; 160

(B}  Provision of fransport allowance upto Rs460/4 per month {or disabled
sludents, if such student does nol reside in the hogtel, which is within the premises of

educalional institution. The disability as per the Persons with Disabililles (Equal



Opportunities, Protection of Rights and Full Paticipation) Act, 1995 is defined as
blindness, low-vision, leprosy-cured, hearing impairment, locomotor disability, mental
retardation and mental iflness, '
(€Y Escont Allowance of Rs.160/~ per month for se.*;raraliy handicapped day
scholar students with fow extremily disability.

D} - Special Pay of RsA60/- per maénth Is admissible to any employee of the
hostel wiling to extend help to a severely orihapaedicatly handicapped student
residing ir; hoste! of an educational Institution, who may need the assistance of a
helper. '

(E) Allowance of Rs. 240/- per month towards extra coaching to mentally
retarded and mentally ill students.

The provisions in (B) to (D) will also apply lo leprosy -cured students,

Note 1; The disabled students bejonging to Scheduled Tribes covered under the
Scheme can also get-such addilional benefits from other Schemes, which are not

covered under the schemig.

Note 2: The disability as defined under the said Act has 1o be certified by competent
medical authorlly of the State Govt./UT Administration.

(if) Fees

Scholars will be paid enrolmenyregistration, tuition, games, Union, Library,
Magazine, Medical Examination and such other fees compulsorily payable by the
scholar ta the instilution or Universily/Board. Refundable deposil like caution monsy,

seeurity depasit will, however, be excluded.

NOTE: Compulsary non-relundable fee charged by recognized institutions against
free and pald seals of recognized courses can be fully reimbursed as per the fee
slracture approved by the competent State/Central Government authority. Mowaver,
while sanctioning scholarship against paid seat; State Governmenis would make the

income verificalion compuisary,



(iv}) Study Tours

Study tour charges upto a maximum qa" Rs.1600/- per arnum, fimiled {o the
aclual expendilure incurred by the student on transportation charges stc. will be
paid to the schalars studying professional and techinital courses, provided that the
head of the instilution cerlifies that the study lour is essential for the scholar for
completion of hisfher course of study.
(v}  Thesis Typing/Printing Charges

Thesis typingfprinting -charges uplo 2 maximum of Rs. 16004 will be paid 1o
research scholars anthe recommendalivi of the Head of the inglitution,

{vi} Correspondence coursés Including distance and continuing education

The students, pursuing such courses are also eligible for ap annugl aliowante
of Rs. 1200/ tor essentlalipresctibed books, besides relmbursement of course fées.

vi. SELECTION OF CANDIDATES

@y All the eligible Scheduled Tribes candidates wili be given scholarships subject
io the application of Means Test prescribed in these Regulations.

(i) ~ Candidales belonging lo one Slate bul studying in other State will be awarded
scholarships by the 8tale 1o which they belong and will submit their
applications to e competent authoritles in that Stale. I the mafter of
exemption from fees or other concessions &lso they will be treated as If they
wete studying in thelr own Stats.

VI, . DURATION AND RENEWAL OF AWARDS

i) The award once made will be tenahle from lhe stage at which it is given fo the
complation of course subject 10 good canduct and reguarity in altendance. #t
will be renewed from year o year provided that within & course which is
continuous {or a number of years, (he scholar secures promotion fo the next
higher class irrespective of the fact whether such examinations are gonducted
by a University or thé Instiiution.

()  if a Scheduled Tribe scholar pursuing Group I ebiirse fails in the examination

for the first Ume, the award may be renewed. For second and subseguent

CH

58



(

i)

{v)

VIIL.
()

(i)

(i

{iv)

failure in any class; the. student shall béar hisfor own expenses until helshe
secures promotion 10 the next higher class. '

if @ scholar Is unable to appear in the. annual examination owing to illness

~andlor on account of any pther unforeseeable event, the award may be

renewed for the next academic year ofi submission of medical cerlificate
andior other required sufficient proof to the satisfaction of the Head of the
Institution &ind his/her cerlifying that the scholar would have passed had
he/she appeared in the examination,

If according to the Regalations of @ Unbversity/insiliution, a siudent is
promoted fo the nexl bigher class even though hefshe may nol have actually
passed in lower class and is required to take examination of the junior class
again after sometime, he/she will be entitlod to Scholarship for the class to
which he/she is promoted if the student is otherwise eligible for scholarship,
PAYMENT

Maintenance allowance i§ payable from 1% April or from the month of
admissian, whichever is later, to the monih in which lhe eéxaminations are
completed, al the end of the academic year (including maintenance allowance
during. holidays), provided that if the scholar secures admission after the 20
day of ‘a month, the amoury will be pald from the month following 1h’e(mqrath of

admission.

In case of renswal of scholarship awarded in the previous yoears, maintenance
aflowance will be pald from the month following the month upto which
scholarship was paid in the previous year, if the course of study is continuous,

The Governmerit of the Slate/Union Terrilory Adminisiration, to which the
student belongs, in accordance with the procedure laid down by them in this
rogard, will pay the scholarship money to the selected students,

Scholarghip will net be paid (or the period of \"intemshipihousemanship in tha
M.B.B.S. course or for a practical traliing in other course if the student is in
receipl of some remuneration during the intemship period or some
al!dwancefstipend during the practical fraining in other course.

§



iX.
V)

(i

(i)

{iv)

s

A

OTHER CONDITIONS FOR THE AWARD

The scholarship is dependent on the salistactory progress and c¢onduct of the
scholars. If it is reported by the Head of the Insfilution at any lime that a
stholar has by teasons of hisihier own act of defaull falted to make satisfanlory
progress or has been guilty of misconduct such as réédrimg fo or participating
in strikes, 'frregu_lari_ty fn attandance withoul the pemiission of the authorities
concarned eic., the authority sanctioning the schistarship may either cancel the
scholarship or stop or withhold further payment for sueh period as it may think
fit.

if a student is found 1o have oblained a stholarship by faise statenents,
histher schalarship will be cancslled forthwith and the amoumt of the
scholarship paid will be recovered, at the discrelion of the concerned State
Governimert.  The sludent concemed will be biacklisted and deberred for
scholarship in any scheme forever.

A scholarship awarded may be cancelled if the scholar changes the subject of
the course of study for which the scholarship was origlnally awarded or
changes fhe Institution of sludy, withoul prior approval of the Stale
Government. The Head of the Instilution. shall report such cases to them and
stop payment of the scholarship money. The amount slready pald may also
be recovered at the discretion of the State Government,

A soholar is liablg to refund the schoiarship amount at the discretion of the
State Covernment, i during fhe course of the yeor, the studies for which the
scholarship has been awarded, Is discontinued by tim/her, '

The regulations can be changed at anytime at the disoretion of the
Government of India,

ANNDUNCEMENT OF THE SCHEME

All the Sfale Governments will snnounce in May-June, the delails of the

scheme angd invile epplications by issuing an adverlisement in the leading

newspapers of the Slate and through other media outfits. Al requests Jor application

forms and other particulars should be addressed to this Government of StatefUnion

& Gy



Territery Admiinisiratién to which 1hg schelars écﬁiuaily belong. The applicant shauld
submit. the complated application 1o the prescribed. authority before the fast date
prescribed for receipt of appfications, -

X1,
{i)
(a)
(&)
{e)
{d)

(&)

()

PROCEDURE FORARPLYING

An application for scholarship s_fmuid comprise:

‘One copy of the application for scholarship in the prescribed fofm

(separate application forms 8s have. been prescribed for *fresh’ and
terewal scholarship by concarned Slates/UTs).

One copy of the passport sizes pholograph with signatures of the
student thereon (for frash scholarship).

One allested copy of certificates, diploma, dagree efe. In respect of ali

é;xaminations passed.

A certificate (in original} of Caste duly signed by an authorised
Revenué Officer nol liglow the rank of Tehsildar,

An income declaration by the self-employed parents/guardlans, stating
defitite income from all sources by way of an aflidavit on non-
judicial stamp papar. Employsd parents/guardians are required o
obtain income certificate from their employer and for any additional
income from other sources, they would furmish declaration by way of an
affidavit on non-judicial stamp paper. '

A rieceipt in acknowledgement of the scholarship in the previous year
on the form attached to the application orily duly sounfer-signed by the
Head of the Instilution concerned, if the applicant was in receipl of &
-5chotars‘hip- undey this stheme in the preceding year.

Application complete in all respects shall be submitted to the Head of the
institution, being attended or last atfended by {he candidates and shall be
addressed to an officer specified for this purpcse by the Governmenl of
State/\Union- Territory to which the student b’é.lang's. in accordance with the

instructions issued by them from time lo time.

13
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Xil. FUNDING PATTERN OF THE SCHEME

The Scheme Is implemented by the State Govemments and Union Territory
Administrations, which receive 100% central assistance from Government of India,
over and above their respeg_tive--con'i'miﬂed Ligbility. The level of Committed Liability
of raspective Stale Governments/Union Terlfory Administrations for & year is
equivalent lo the level of actual expendilure incyred hy _ihem under the Scheme
during the terminal yeéf of the last Five Year Plai Period and is requlred to be bome
by them for which thay are réquired to make required provision in their own budget.
The Norh Eastern States have, however, been exempted from making their own
budgelary provigions. towards-Committee Liability from Ninth Plan Period (1897-2002)
phwards and the entite expenditure under the Scheme In respect of them will be
borne by Government of India, '

NOTE : Additional Committed Liability on account of the revision of the
Scheme w.ef. D1-07-2010 shall be passed on to State GovernmentsfU.T.
Administrations at the end of the Xll Five - Year Plan period {(w.e.f. 01-04-2017),
and not after the Xi Plan period,

Al the Stafe Governments ahd Union Territory Adminisirations implementing the
Schame will:- '

{i furnish data of beneficiaries and expenditure under the scheme, to
Goverament of India, regularly in tfie Qualterly Reporis prescribed for this
purposg. Financlal assistance given under the Schéme shalf not be
wtilized for any other purpose.

(if) designalion Grievance Redressal Officers (GROs) &t the Stale and District
devals to redrads stirdents’ seholarship-related grievances,



X, BGOK BiAN_'K- FOR SCHEQU!.,ED TRIBE STU:DEHTSA
' OBJECT

The object b'ehin'gf‘ the Scheme 15 1o :establish Book Banks in each Medical
{incluging Indiam systems of Medicine and Homeopathy), Engineering, Agricullure,
- Veterinary, Polytechnics, l.aw Course, Charted Accountancy, MBA and Bio-Soiences
{e] ScheﬁiISB'd Tribs students who can mot afford expensive education but for
adequafe sigte: suppgd. The inability of these students o buy costly text books,
results In targe number of fallures angd drop outs which retards the upliftment of
Scheduled Tribes.

SCOPRE

These ‘Bock Banks' are 1o be_ set up in all the Medical, Engineering,
Agrleylture, Law and Veterinary Degree Colleges and Institutes imparting Chartered
Accountancy, MBA and alike Management Colrses and Polytechnics where
Scheduled Tribe $tudents receiving Posl Matric Scholarship under the Centrally

Sponsored Scheme of Post Malric Scholarship to Scheduled Tribgs for studies in
india belonging 1o the parent slate or from other state, are studying. Purchase of
books for these ‘Book Banks' will be restricled to the prescribed lext books for the
entire courses for recognized Medical, Engineering, Agriculture, Veterinary, Law
Courses, Chartered Accountanicy, MBA, Bio-Sciences and Polylechnic cotirges baing
pursued by ST students thercin. The set of lext books will be purchased for 2 such
ST students at variolis stages excepl In respect of Posl-graduate courses and
Chanered Accountancy where il will be one set far sach student, However, the ratio
of sels and studenis will have o be adjusted to the total number of sefs that could be
procured within the total resowrces allocaled to the Stale coricemed. The Stale
Government m'a? conslitute an expert group sonsisling of members from selected
colleges af differeni reglons to decide the adequate number of téxt books In a set
(not reference books) required for each course, Thereafter estimale may he worked
‘out keeping in view the price of cheap Indian editions. The State Government may



>

conglitute & set withm lhe tolal cost of text books. The life period: cf she set of books

has been fixed at 3 years.

xw.o =CG!JR*EEGW1SE PATTERN OF ASSISTANCE

Central assistance lo S’taiés!UT's for selling up of Book Banks is limiled fo the

following céliing or aclual ¢ost of a sef, whichever is lass:~

L.~ Degree Courses.

Cost of one set
('f set.for 2 studenls:)

1, T;\;ieéical | Rs. 7.500/-
2 i Engmeenng | Rs 7.500/-
|3 o Vezennary _ Rs 5 {}DO{‘
| 4. Agncunum Rs. 4,500/-
LS. ’ Pofyiechmc: | Rs. 2,400/ .

L _Pﬂst-Graduate Course

PSR . - P —

l (A), Posl Graduate courses In Medical, Engineering,
cAgriculture  and  Vetérinary courses  and  such  other
Hechnicalfalike courses as  are  appioved by the
Uﬂiversitie sfinstitutes of higher learning.

e b e el PR DO U S ' VGO o

I(B} Law courses, L.L.B. (3 years and years) LLM (.-.”

years)

— L i oy A+ ik i i el - 5 e

Rs.5000- |
1 sel per student

Rs SOOO!-
1 el per sfudent |

{G). Chartered Accountancy (m!er-medtat e and final)

|

(D3. M. B.A, (2 yt?ars) and similar courses

e, e et . [P, e : - s smeed

Rs. 5,000/
i1 set per student

Rs. 5,000/
1 sed bar siudeﬂi

o rpe—— . ——— e o

{E). Bip-Science

e e

SIS NES |

Rs. a.GGOa’-

| 1 set par studeni _E
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Kendtwa Vidydldyd angathan (g&l e

S ... Details of Pre-Matric Scholarship _provided to students of KVS by Govt [me 2017- 18 to #021-22) -
__2017-18 . 2018-19 ..2019-20 | 2020-21 . 2021:22

No.of No. of No. of No.af " No.of | :
Hencliciaries Amrount Beneficiaries Amgung Beneliciaries Amount Beneficiaries Amount Benehelaries \ Ay
received received receivetd receiverd received recpived received receiverd receved pecoived (b |
senolarship {In scholarship {in scholarship ~ (in schotarship (in schularship Ruprus §ason
{SC/ST} | Rupees) {sC/81y Rupees) | [SC/STY | Rupees) | {8¢/5T) Rupees) {SC/8T] 31002027

10234 19570688 10195 17222568 C10634 | 22296521 4092 21552570 7436 6773035

' Kcndt |ya Vldyalaya bﬂﬂ&dllldﬂ (HQ';) 7 :

- 201718 mm 19 w___i_m e ?0.4' N
“h} ul Na of T “Na. uf ' Mo, m
Benehciaries Amtount Beneficlarices Ameount Boneficiaries Amnount Beneficiaries Ampunt Beneficiaries Asnaunt
received | received received recevedd ruceived riccehed recpived received received boorecsived [in
sthularship fin - scholarship {ln seholarship {irn scholarship {in scholarship 1 Rupees }ds on
(3C/8T) Rupees) {SCASTY Rupees) | (SC/5T) Rupess) (SC/STYE 1 Hupees) (8457 3101 200

BZI5E5

H90 2073593 . B1i8 41496050 20172 7569855 2121 8505305 852
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